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(12) PATENT APPLICATION PUBLICATION (21) Application No.201941031272 A 

(19) INDIA  

(22) Date of filing of Application :02/08/2019 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : AN IMPROVED DESIGN OF A RADIAL POLE MAGNETIC CHUCK 
 

  

(51) International classification  

:B23Q0003154000, 

H01R0012700000, 

F02F0007000000, 

H01L0023373000, 

H01R0043200000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT//  

:01/01/1900 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)M/s EAST COAST MAGNETS PRIVATE LIMITED  
      Address of Applicant :44/1/6, IDA, Phase-1, Shapur Nagar, 

Chinthal, Jeedimetla, Hyderabad - 500055, Telangana, India. 

Telangana India 

   2)Mr. Raj Kumar Sarda  

   3)Mrs. Indra Sarda 
(72)Name of Inventor : 

   1)Mr. Raj Kumar Sarda  

   2)Mrs. Indra Sarda 

   3)Mr. Dhiruj Sarda  

   4)Mr. Amit Sarda  

   5)Mr. Vijay Sarda  

   6)Mrs. Jayshree Sarda 

   7)Mrs. Shweta Sarda 

   8)Mrs. Monica Sarda 
 

(57) Abstract : 

7. ABSTRACT The present invention pertains to an improved radial magnetic chuck (100) design having greater holding power 

wherein the radial chuck (100) comprises top (102) and bottom plates (108) with hollow area (116) at their centers mounted in parallel 

relationship and separated by layers of various magnetic frames (106), a plurality of magnetizable sections (103) separated by a strip 

of non-magnetizable material (105) in said top (1002) and bottom plates (108) being oriented in uniform parallel relationship, an outer 

ring (104) made of non-magnetizable material (105) mounted between the said top (102) and bottom (108) plates, a plurality of 

magnets (106) stacked one above another in different layers, a magnetizing means to initiate/power ON the radial chuck (100) and a 

handle (114) to operate the radial chuck (100) while equipping work pieces. The homogenous magnetic field which is equally 

powerful is produced on the top plate with capability of power adjustment through the handle (114).  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201941031273 A 

(19) INDIA  

(22) Date of filing of Application :02/08/2019 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : AN IMPROVED DESIGN OF A MAGNETIC BAR WITH A PERMANENT MAGNET FOR 

HOLDING CHISELS 
 

  

(51) International classification  

:H01F0007020000, 

B01D0035060000, 

F16K0031080000, 

B03C0001033000, 

A63H0033040000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT//  

:01/01/1900 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)M/s EAST COAST MAGNETS PRIVATE LIMITED  
      Address of Applicant :44/1/6, IDA, Phase-1, Shapur Nagar, 

Chinthal, Jeedimetla, Hyderabad - 500055, Telangana, India 

Telangana India 

   2)Mr. Raj Kumar Sarda  

   3)Mrs. Indra Sarda 
(72)Name of Inventor : 

   1)Mr. Raj Kumar Sarda  

   2)Mrs. Indra Sarda 

   3)Mr. Dhiruj Sarda  

   4)Mr. Amit Sarda  

   5)Mr. Vijay Sarda  

   6)Mrs. Jayshree Sarda 

   7)Mrs. Shweta Sarda 

   8)Mrs. Monica Sarda 
 

(57) Abstract : 

7. ABSTRACT According to first exemplary embodiment of the present invention, an improved design of a magnetic bar (100) with a 

permanent magnet for holding chisels (105) during the painting process is disclosed. The magnetic bar comprises a detaching handle 

(102) to hold and release the chisels (105); it also comprises a couple of mild steel (MS) bars (106) to cover the permanent magnet 

(104) and a permanent magnet (104) for constant magnetic field/force for holding chisels (105). In accordance with the first exemplary 

embodiment of the present invention, the detaching handle (102) on the top surface slides over the MS bar (106) in order to de-clamp 

the held chisels. Further, the mild steel (MS) bars (106) are of ferro-magnetic material and covers the permanent magnet (104), one 

from top and other from bottom. Drawing associated with Abstract is Fig 1  
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(19) INDIA  

(22) Date of filing of Application :12/10/2019 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : MACHINE LEARNING, DEEP LEARNING AND ARTIFICIAL INTELLIGENCE FOR PHYSICAL 

TRANSPORT PHENOMENON IN THERMAL MANAGEMENT 
 

  

(51) International classification  

:G06F0009380000, 

G06N0005040000, 

G09B0019020000, 

G06N0003040000, 

G06N0020000000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Indian Institute of Technology Madras 
      Address of Applicant :Indian Institute of Technology Madras, 

IPM cell, Industrial Consultancy & Sponsored Research (IC&SR) 

building, IIT P.O., CLRI opposite, Adyar, Chennai 600036 Tamil 

Nadu India 

(72)Name of Inventor : 

   1)Dr Vishal V R Nandigana 

   2)D. Ananyananda 
 

(57) Abstract : 

Disclosed is a method of solving a heat transport problem over an object characterized by a geometry using a hardware multi-

threading process. The method includes geometry and associated boundary conditions and discretizing the geometry into a grid. The 

method includes specifying temperature or heat flow conditions at the boundary surrounding the geometry and an initial condition at 

each grid point. A heat flow equation selected from one of conduction, convection or radiation for the geometry is selected and 

associated boundary conditions, is solved using a known method such as analytical, FDM or FEM to obtain a temperature at each grid 

point. Next, the solution for each grid point is used for training a neural network model. The neural network model may be a point to 

point recurrent neural network model. The trained model may be used to predict temperatures for any modified boundary condition 

associated with the geometry. FIG. 2  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201941040507 A 

(19) INDIA  

(22) Date of filing of Application :14/10/2019 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : METHOD OF MANUFACTURING OF PLASTIC PAVING BLOCKS USING WASTE PLASTIC 
 

  

(51) International classification  

:B29B0017000000, 

C04B0018200000, 

C08L0095000000, 

C10L0005480000, 

B03B0005280000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GARLAPATI. SOWMYA PRIYA  
      Address of Applicant :H-No: 30/559a, Gandhi Nagar, Nandyal 

Railway Station, Nandyal, Kurnool, Andhra Pradesh- 518502, 

India. Andhra Pradesh India 

(72)Name of Inventor : 

   1)GARLAPATI. SOWMYA PRIYA  
 

(57) Abstract : 

The present invention relates to a method for manufacturing the paving blocks by using waste plastic materials. Waste plastic 

materials both by domestic and industrial sectors can be used in the production of paving blocks. Waste plastics mainly used for 

packing are made up of Polyethylene Polypropylene polystyrene. Their softening varies between 110oC  120C and they do not 

produce any toxic gases during heating, but the softened plastics have tendency to form a film like structure over the aggregate, when 

it is sprayed over the hot aggregate at 1600C. The Plastics Coated Aggregates (PCA) is a better raw material for the construction of 

flexible pavement. PCA was then mixed with different types and the mixes were used for road construction. A detailed study on the 

performances of these roads shows that the constructed with PCA are performing well. This process is eco-friendly and economical 

too.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201941040715 A 

(19) INDIA  

(22) Date of filing of Application :09/10/2019 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : PILLOW HAVING HEIGHT INCREASING AND DECREASING MACHANISM WITH MACHINE 

AND MANUAL  
 

  

(51) International classification  

:A47G0009100000, 

H04N0013204000, 

A42B0003120000, 

A47C0020020000, 

A47G0009000000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THOUTI BHOOMAIAH CHARY  
      Address of Applicant :H.NO: 3-3-69/A , KOTAGALLY 

(VARNI ROAD), NIZAMABAD TELANGANA - 503 001, 

INDIA. Telangana India 

(72)Name of Inventor : 

   1)THOUTI BHOOMAIAH CHARY  
 

(57) Abstract : 

PILLOW HAVING HEIGHT INCREASING AND DECREASING MACHANISM WITH MACHINE AND MANUAL it is a 

portable device for solving the problem of pillow height. Manually Pillow height increasing / decrease of mechanism, and Remote to 

operate Electrical air pump with Pillow height increasing or decrease system, device having total three steps, first one is mechanism 

Case, second and third steps are two air bags that lower Air Bag & upper Air Bag. Usually some persons use two Pillows putting 

beneath their heads when sleeping normally. Usually we are sleeping some types that back sleeping, side sleeping. It is a small 

problem that we use two sizes of Pillows using to sleep. When we sleep well we need a pillow for putting beneath the head. Actually 

we need two types of Pillows that one low height Pillow and other one high height Pillow. When user turned back-sleeping to side-

sleeping then he need the high height Pillow. Therefore this invention much useful to many people. Lower air bag filled air with full. 

And upper bag filled air with 80% only, because if s surface of edge turns in to accurate shape, it gives to our shape of head and neck. 

This devise fulfills a concave shaped gap between neck and head accurate. Pillow's edge turned in to a sufficient convex shape that 

who used this device he or she. It gives a good relaxation to us. Operate with user's right hand or left hand to Pillow height increase & 

decrease very easy.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201941040721 A 

(19) INDIA  

(22) Date of filing of Application :09/10/2019 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : CHAIN CABLE CARRIER WITH PROTECTION DEVICE 
 

  

(51) International classification  

:B01D0017020000, 

G06F0001160000, 

F16G0013160000, 

H02G0011000000, 

B25J0017020000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SIGMA CNC TECHNOLOGY MACHINERY CO., LTD  
      Address of Applicant :1F, NO. 38, LN. 110, YAFENG 

STREET, TANZI DISTRICT, TAICHUNG CITY, 427 Taiwan 

(72)Name of Inventor : 

   1)MAO-PIN CHUANG  

   2)HSIN-HSIANG WANG  
 

(57) Abstract : 

A chain cable carrier (1) includes a first hollow fastening unit (10); a second hollow fastening unit (11); a first separating member (L1) 

having a first end (L11) fastened in the first hollow fastening unit (10) and a second end (L12) fastened in the second hollow fastening 

unit (11); a second separating member (L2) spaced from the first separating member (L1) and having a third end (L21) fastened in the 

first hollow fastening unit (10) and a fourth end (L22) fastened in the second hollow fastening unit (11); and hollow joining units (12) 

connected in series. The first one of the hollow joining units (12) is connected to the first hollow fastening unit (10) and the last one 

thereof is connected to the second hollow fastening unit (11). At least one cable (2) is received in the chain cable carrier (1). FIG. 3A  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201941040735 A 

(19) INDIA  

(22) Date of filing of Application :09/10/2019 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : SOLID FORMS OF OMECAMTIV MECARBIL DIHYDROCHLORIDE 
 

  

(51) International classification  

:A61K0009200000, 

A61K0031496000, 

A61K0047380000, 

C07D0213750000, 

C07D0501460000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. ReddyÊs Laboratories Limited 
      Address of Applicant :8-2-337 Road No. 3, Banjara Hills 

Hyderabad Telangana India 500034 Telangana India 

(72)Name of Inventor : 

   1)Srinivas Oruganti 

   2)Saikat Sen 
 

(57) Abstract : 

Aspects of the present application relate to solid forms of Omecamtiv mecarbil dihydrochloride. Specific aspects relate to crystalline 

forms and amorphous solid dispersions of Omecamtiv mecarbil dihydrochloride. Further specific aspects related to crystalline forms 

DP1, DP2, DP3, DP4, OMT-D, OMT-L, OMT-O, OMT-F, OMT-FS and amorphous solid dispersions of Omecamtiv mecarbil 

dihydrochloride and pharmaceutical compositions thereof. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201941040736 A 

(19) INDIA  

(22) Date of filing of Application :09/10/2019 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : ALTERNATE PROCESSES FOR THE PREPARATION OF OMECAMTIV MECARBIL 
 

  

(51) International classification  

:C04B0035450000, 

H01G0004300000, 

G11B0020180000, 

C07C0303060000, 

C01G0031000000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. ReddyÊs Laboratories Limited 
      Address of Applicant :8-2-337 Road No. 3, Banjara 

Hills,Hyderabad,Telangana,India 500034 Telangana India 

(72)Name of Inventor : 

   1)Srinivas Oruganti 

   2)Saikat Sen 

   3)Magesh Sampath 

   4)Mohammed Azeezulla Baig 
 

(57) Abstract : 

Aspects of the present application relate to process for the preparation of Omecamtiv mecarbil and salts thereof. Specific aspects relate 

to novel urea intermediate, preparative process thereof and its use in the preparation of Omecamtiv mecarbil and salts thereof. The 

improved process for the preparation of Omecamtiv mecarbil are industrially viable. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201941040739 A 

(19) INDIA  

(22) Date of filing of Application :09/10/2019 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : A DUAL VOLTAGE POWER SUPPLY SYSTEM WITH GALVANIC ISOLATION OF POWER 

SOURCES FOR A VEHICLE 
 

  

(51) International classification  

:F02N0011080000, 

H02J0001000000, 

H02J0007140000, 

H02J0001080000, 

H04B0003560000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Daimler AG 
      Address of Applicant :70546, Stuttgart, Germany Germany 

(72)Name of Inventor : 

   1)Mr. Burkhard R aabe 

   2)Mr. Atul Gupta  

   3)Mr. Siva Sylesh 
 

(57) Abstract : 

A dual voltage power supply system with electrical isolation of power sources for a vehicle [0020] The present invention relates to a 

dual voltage power supply system (100) to supply voltage to one or more components (101, 102, 103, 104) located on a printed circuit 

board of a vehicle. The dual voltage power supply system (100) comprising a first power supply source (105) to supply a low voltage, 

and a second power supply source (106) to supply a high voltage. The first power supply source (105) and the second power supply 

source (106) are galvanically isolated using an alternating flux generated using a flyback regulator (107). The system (100) also 

comprises a digital isolator (108) to provide a capacitive based keying to isolate communication signals at a 12V/ 48V communication 

interface. The system (100) also provides redundancy in power supply to the micro controller (102). (Figure 1)  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201941040740 A 

(19) INDIA  

(22) Date of filing of Application :09/10/2019 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : A DUAL VOLTAGE POWER SUPPLY SYSTEM WITH ELECTRICAL ISOLATION OF POWER 

SOURCES FOR A VEHICLE 
 

  

(51) International classification  

:H02J0009060000, 

F02N0011080000, 

H02J0001000000, 

H02J0007140000, 

H01J0037300000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Daimler AG 
      Address of Applicant :70546, Stuttgart, Germany Germany 

(72)Name of Inventor : 

   1)Mr. Burkhard Raabe  

   2)Mr. Atul Gupta  

   3)Mr. Siva Sylesh 
 

(57) Abstract : 

A dual voltage power supply system with electrical isolation of power sources for a vehicle [0035] The present invention relates to a 

dual voltage power supply system (100) to supply voltage to one or more components (101, 102, 103, 104) located on a printed circuit 

board of a vehicle. The dual voltage power supply system (100) comprising a first power supply source (105) to supply a low voltage, 

and a second power supply source (106) to supply a high voltage. The first power supply source (105) and the second power supply 

source (106) with distinct power grounds (105a, 106a) provide electrical isolation for each of the first power supply source (105) and 

the second power supply source (106). The first power supply source (105) and the second power supply source (106) are isolated 

using a dual diode configuration (110), or a diode configuration (111). The system (100) also comprises a digital isolator (108) to 

provide a capacitive based keying to isolate communication signals at a 12V/ 48V communication interface. The system also 

comprises of a redundant power supply source (109) to a microcontroller (102) to ensure microcontroller communication with the 

electronic control unit even in the absence of the power supply from the second power supply source (106). (Figure 1)  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201941040741 A 

(19) INDIA  

(22) Date of filing of Application :09/10/2019 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : SYSTEM AND METHOD FOR AUTOMATED FILTERING OF SALIENT ANATOMIC FEATURES 

IN AN ULTRASOUND IMAGE 
 

  

(51) International classification  

:A61B0008080000, 

A61B0008000000, 

A61B0008120000, 

G06K0009460000, 

A61B0005000000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS 

(IIT MADRAS)  
      Address of Applicant :THE DEAN, INDUSTRIAL 

CONSULTANCY & SPONSORED RESEARCH 

(ICSR),INDIAN INSTITUTE OF TECHNOLOGY MADRAS 

(IIT MADRAS), IIT P.O, CHENNAI  600 036, INDIA Tamil 

Nadu India 

(72)Name of Inventor : 

   1)GANAPATHY KRISHNAMURTHI  

   2)ARUN KUMAR THITTAI  
 

(57) Abstract : 

A system and method for automated filtering of salient anatomic features in an ultrasound image, in disclosed herein. The invention 

discusses an improved system and method for automated filtering of salient anatomic features, such as for example, gender indicative 

features of a foetus in an ultrasound image and thereby enforce prevention of unauthorized viewing and diagnosis of anatomic features 

(e.g., gender identification) in an ultrasound image. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201941040876 A 

(19) INDIA  

(22) Date of filing of Application :10/10/2019 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : A ĕGREENÊ METHOD FOR THE REMOVAL WATER FROM ETHANOL AND OTHER ORGANIC 

SOLVENTS 
 

  

(51) International classification  

:C07C0045000000, 

C07F0005060000, 

C07F0015020000, 

C10L0001020000, 

C07C0303220000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. Joy V.T. 
      Address of Applicant :Dr. Joy V. T. Assistant Professor, Dept. 

of Chemistry Christ College, Irinjalakuda Thrissur Dt. Kerala 

(State) India-680125 Permanent Address Vadakkan House 

Parakkualam Road Tana Irinjalakuda PO Thrissur Dt. Kerala St. 

PIN 680121 Kerala India 

(72)Name of Inventor : 

   1)Dr. Joy V. T. 

   2)Ms. Gopkia K.N. 

   3)Jessiya Joy 
 

(57) Abstract : 

ABSTRACT A method for removal of water from organic solvents This invention discloses an environmentally friendly method for 

removing water from organic solvents. The process comprises the steps of contacting the organic solvent with at least one anhydrous 

solid metal carbonate and dry CO2 gas at a predetermined temperature.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201941040884 A 

(19) INDIA  

(22) Date of filing of Application :10/10/2019 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : SYSTEMS AND METHODS FOR SELECTING A FANCY NUMBER DURING REMOTE SIM 

PROVISIONING OF AN ESIM 
 

  

(51) International classification  

:H04W0012060000, 

H04W0008200000, 

H04W0008260000, 

G06Q0030060000, 

H04L0029060000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD  
      Address of Applicant :129, Samsung-ro, Yeongtong-gu, 

Suwon-si, Gyeonggi-do 443-742 Republic of Korea 

(72)Name of Inventor : 

   1)Pratyush Pushkar 

   2)Rajavelsamy Rajadurai 

   3)Mallikarjuna Hampali  

   4)Anugrah Kumar Keshari  
 

(57) Abstract : 

Systems and methods for selecting a fancy number during Remote SIM Provisioning (RSP) of an eSIM. A fancy number module 

initiates bidding between a plurality of operator support entities from the plurality of connected operator support entities, on receiving 

a request for generating at least one fancy number from one of an operator support entity and a user. The fancy number module sends 

a list comprising at least one fancy number and the associated bidding information to the user based on the bidding. The fancy number 

module receives a selection of a fancy number from the list of plurality of fancy numbers from the user. The fancy number module 

sends the selected fancy number and details of the operator support entity selected by the user, to the operator support entity associated 

with the selected operator, for requesting for a profile. FIG. 1  
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(54) Title of the invention : METHOD AND SYSTEM FOR ADAPTIVE SUSPENSION TUNING FOR OFF-ROAD DRIVING 
 

  

(51) International classification  

:G06T0007000000, 

G05D0001000000, 

G06N0003040000, 

G01C0021200000, 
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(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(72)Name of Inventor : 

   1)Lichi Li  

   2)Mari o Michael Krell  
 

(57) Abstract : 

The present disclosure relates to techniques to adjust suspension travel along with other vehicle parameters and providing an optimal 

path to a user for safely driving a vehicle (101) in off-road conditions. The techniques discuss comparing the real-time data with a 

related preconfigured data included in at least one intermediate neural network layer (403-1, 403-2, ... 403-n) that is comprised within 

a neural network (209, 303, 403), where the related preconfigured data is a data which matches to the detected real-time data. It further 

discusses updating the at least one intermediate neural network layer (403-1, 403-2, ... 403-n) based on the comparison. It furthermore 

discusses identifying updating the at least one intermediate neural network layer (403-1, 403-2, ... 403-n) based on the comparison. It 

furthermore discusses determining, by a pre-trained probabilistic model, an optimal trajectory path for the vehicle based on the 

identified plurality of parameters and the current location of the vehicle; and determining, by the pre-trained probabilistic model (211, 

305, 407), a steering angle and suspension travel of the vehicle along every point of the optimal trajectory path based on the identified 

plurality of parameters. As a result it is possible to control a suspension of the vehicle (101) based on the suspension travel along 

every point of the optimal trajectory path and render, on an audio-visual device, the optimal trajectory path and the steering angle for a 

user to execute along every point of the optimal trajectory path. Fig. 4  

  

No. of Pages : 28 No. of Claims : 12 



The Patent Office Journal No. 16/2021 Dated  16/04/2021                                    19912 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201941040942 A 

(19) INDIA  

(22) Date of filing of Application :10/10/2019 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : APPARATUS AND METHOD FOR DETECTING SYNCHRONIZATION LOSS IN MULTI LANE 

TRANSMITTER 
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H04L0007040000, 

H03K0005135000, 

H04L0007033000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS 
      Address of Applicant :129, Samsung-ro, Yeongtong-gu, 
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Korea 

(72)Name of Inventor :  

   1)Tamal Das 

   2)Nageswara Rao Kunchapu 

   3)Umamaheswara Reddy Katta 
 

(57) Abstract : 

ABSTRACT A multi-lane transmitter and method of detecting a sync loss are provided. The method includes generating a high-speed 

clock signal and a sync reset signal synchronized to the high-speed clock signal. A sync loss pulse is generated based on the high-

speed clock signal, and the sync loss pulse is provided to each of plural serializer circuits. Each serializer circuit generates a sampled 

sync loss signal by sampling the sync loss pulse in accordance with a parallel clock signal, and a Boolean value is assigned to the 

sampled sync loss signal and output. A logic block detects a sync loss when the sampled sync loss signal of any serializer circuit is out 

of sync from the sync loss pulse based on the Boolean value.  

  

No. of Pages : 41 No. of Claims : 22 



The Patent Office Journal No. 16/2021 Dated  16/04/2021                                    19913 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201941041043 A 

(19) INDIA  

(22) Date of filing of Application :10/10/2019 (43) Publication Date : 16/04/2021 
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(72)Name of Inventor : 

   1)SUMIT SHOVON MITRA  
 

(57) Abstract : 

The present invention discloses method and application deployment system (101) for dynamic deployment and vertical scaling of 

applications in a cloud environment. The application deployment system (101) receives information of one or more system parameters 

of a target system (103) and performs one or more processing operations on information to identify storage access details for a 

predefined time period of the target system. Further, an ideal configuration for the target system (103) is estimated based on current 

requirement of one or more system parameters and the identified storage access details by using at least one of a rule-based model, a 

neural network model, and statistical model. Thereafter, the application deployment system (101) performs dynamic deployment of 

the one or more applications based on the ideal configuration. The present disclosure does not depend on the static configuration, but 

continuously predict ideal configuration based on the actual usage of the application. Fig.1  
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(54) Title of the invention : E-SIM- ON DEVICE PROVISIONING FOR DISTRIBUTION OF SUBSCRIPTION AND SERVICES 

ENTITLED BY CLOUD ACCOUNT SERVER 
 

  

(51) International classification  
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Suwon-si, Gyeonggi-do 443-742 (KR) Republic of Korea 

(72)Name of Inventor : 

   1)ANAND, Satyajit 
 

(57) Abstract : 

The present subject matter describes a system and a method of distribution of eSIM subscription from the donor eSIM device to one or 

more donee eSIM devices. The method comprises receiving, by a facilitator device, an access to a donor eSIM device and selecting, 

through the facilitator device, at least one subscribed profile from one or more subscribed profiles at the donor eSIM device. 

Thereafter, retrieving, by the facilitator device, eSIM subscription information corresponding to the at least one subscribed profile of 

the donor eSIM device from a remote server and fetching, by the facilitator device, donee device identification information of each of 

the one or more donee devices connected to the facilitator device. The method further performs steps of transmitting, from the 

facilitator device, the retrieved eSIM subscription information of the donor eSIM device and the fetched donee device identification 

information to the remote server, then receiving an interface from the remote server for distribution of services associated with the at 

least one subscribed profile of the donor eSIM device to one or more donee devices, wherein the interface is rendered at the facilitator 

device. Thereafter, initiating, by the facilitator device, distribution of services on the one or more donee devices in response to a user 

selection, wherein the distribution of services is based on the eSIM subscription information. 
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   5)RASHIKA RAJASUNDAR  

   6)LAVAKUMAR SIVANANDAM  

   7)Dr. TRIPTIKUMAR MUKHOPADHYAY  
 

(57) Abstract : 

Abstract Title: Antimicobial composition comprising a synergistically coacting combination An antimicrobial composition, 

comprising a synergistically coacting combination of (i) at least one compound selected from a group comprising surfactants, organic 

acids and/or their derivatives; and (ii) Tryptanthrin its derivatives or its analogues. with cosmetically/ dermopharmaceutically and/or 

pharmaceutically acceptable vehicle/ carriers providing beneficial formulations efficacious, safe and compatible to the skin and scalp 

care.  
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(72)Name of Inventor :  

   1)Deepan Chakravarthi Prabakaran 

   2)Anbarasu Kandasamy 
 

(57) Abstract : 

Embodiments of the present disclosure relates to a tyre holding machine (1). The machine (1) comprises a rotating plate (4) connected 

to at least three linkages (5). Each linkage (5) is further connected to a frustum shaped stacked conical rollers (7). The machine (1) 

also comprises a controller which is configured to rotate the rotating plate (4) by a pre-determined angle (). Furthermore, based on the 

rotation of the rotating plate (4), the rollers (7) hold the tyre. 
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   3)VINODKUMAR VISWANATHAN PILLAI  

   4)RAJKRISHNA RAJAN  
 

(57) Abstract : 

A suction retractor device for stable aortic root retraction and removal of blood and any other fluids from the aortic annulus region for 

easy access to surgical area, said device comprises of suction holes (5) provided for collecting the blood or other fluid from the 

surgical area; Suction outlet (6) for the disposal of collected blood or other fluids; Handle (1), which helps in holding the device by the 

surgeon; retracting arm (3) connected to suction pipe (2) and handle; which helps in stable retraction of the aortic root by retracting the 

aortic root geometry without distorting the natural anatomy thus aid in the proper visualization of aortic annulus during the surgery; 

suction pipe (2) connected to the retracting arm (3) and suction tip (4) which act as a conduit for transport of the blood collected at the 

suction holes to the outlet (6) through the suction tip (4) and suction pipe (2) and also the retracting arm (3) act as support for suction 

pipe (2).  
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   3)Mr. Shreejith Kadlar  
 

(57) Abstract : 

A reactive combined braking system with a force multiplier [0023] The invention relates to a reactive combined braking system (100) 

with a force multiplier for providing an efficient braking effect. The reactive combined braking system (100) comprises a mount 

bracket (101) established between a first end (102) and a second end (103) of the reactive combined braking system (100). The mount 

bracket (101) comprises a rear cable (104) which is coupled to a slider unit (105), wherein the slider unit (105) is ascended when the 

rear cable (104) is pulled upon the actuation of the rear brake lever by the user. A pivot plate (106) is coupled to the slider unit (105), 

wherein the pivot plate (106) rotates along its axis when the slider unit (105) is ascended which actuates a front brake cable (110) 

thereby exerting a braking force on the front wheel of the vehicle. (Figure 1)  
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(72)Name of Inventor : 

   1)Mr. Deepak Yogesh 

   2)Mr. Pancham Koorana Anand 
 

(57) Abstract : 

An assembly for a variable geometry dual braking system with a variable adjuster mechanism [0020] The present invention provides 

an assembly (100) for a variable geometry dual braking system with a variable adjuster mechanism. The assembly (100) comprises at 

least one variable adjuster for maintaining a pre-defined angular orientation of the variable geometry dual braking system to ensure 

optimum operation of the variable geometry dual braking system under all drive cycles. Further, the assembly (100) also comprises a 

spring (102), whose angular orientation ensures simultaneous engagement of the front brake and rear brake upon application of a 

minimum braking force in a two-wheeler vehicle. The spring (102) also ensures optimal and simultaneous braking of the front and 

rear brakes, thereby reducing wear and tear in the brakes and eliminating the utility of a physical lever to provide additional braking 

force at the front brake of a two-wheeler vehicle. (Figure 1)  
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   1)Saumya Ranjan Rout 

   2)Sachin Vijay Angadi 
 

(57) Abstract : 

A control architecture is disclosed. The control architecture includes a hybrid hand throttle including a hall sensor magnet set 

configured to generate a first signal representative of a varying voltage, a hybrid control unit including a processor configured to 

generate a command based on the first signal, a hybrid switch configured to enable a selection at least one mode for driving the 

vehicle. The at least one mode include an electric vehicle mode includes turning off an engine upon receiving the command from the 

processor thereby propelling the vehicle at a first pre-set speed by a motor, hybrid mode includes turning off the motor upon receiving 

a second signal from a tachometer when the speed of the vehicle reaches to a second pre-set speed and thereby propelling the vehicle 

by turning on the engine, a sports mode includes propelling the vehicle by running the engine and the motor in parallel. FIG. 1  
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   1)Murali Jayaraman  

   2)Bimlesh Ojha 
 

(57) Abstract : 

The present invention discloses a stable pharmaceutical formulation of an a47antibody, wherein the formulation contains buffer, PEG, 

salt, amino acid and surfactant and wherein the formulation is devoid of sugar and/or sugar alcohols. The disclosed antibody 

formulations are liquid formulations, and are also suitable to be formulated as a lyophilized powder. 
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(57) Abstract : 

ABSTRACT Methods and systems for managing decoding of control channel on a multi-SIM UE. A method includes receiving, by 

the UE, the plurality of control channels from at least one Base Station (BS), the plurality of control channels corresponding to a 

plurality of Subscriber Identity Modules (SIMs), selecting, by the UE, a respective decoder for each of the plurality of SIMs, and 

decoding, by the UE, each respective control channel among the plurality of control channels using the respective decoder for a 

respective SIM among the plurality of SIMs, the respective SIM corresponding to the respective control channel. FIG. 4 
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(57) Abstract : 

SYSTEM AND METHOD OF GUIDING A PLURALITY OF AGENTS FOR COMPLETE COVERAGE OF AN INSPECTION 

AREA Disclosed herein is a system and a method of guiding a plurality of agents 106 for complete coverage of the inspection area 

102. The system and the method provide navigational instructions to navigate the plurality of agents 106 across the plurality of 

signalling unit 104 for traversing the inspection area 102. The plurality of signalling units 104 are communicatively coupled with the 

multi-agent visual navigation system for transmitting navigational instructions to the plurality of agents 106 based on pass-by 

information associated with the plurality of agents 106 obtained at the plurality of signalling units 104 and the pre-determined 

proximity associated with each pair of the plurality of signalling units. The navigational instructions are provided to the plurality of 

agents 106 at the plurality of signalling units 106 for subsequent navigation of the plurality of agents 106 across the plurality of 

signalling units 104 for complete coverage of the inspection area 102. FIG. 1  
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(57) Abstract : 

TITLE: MULTIPURPOSE CUTTING MACHINE• 7. ABSTRACT Embodiments of the present invention relate to the multipurpose 

cutting machines that are used for cutting vegetables (100), sea weed and waste (300) and cutting fishes (420) uniformly according a 

users requirement. The cutting machine commonly consists of hopper (102) to feed the raw matter, plurality of high speed steel 

(H.S.S.) cutting blades positioned on the gear driven shafts, a motor means (110) to power the cutting blades, a support section (112) 

to mount all the mechanical parts of the machines and conveying means (430) to convey the items to be cut. The cutting length can be 

adjusted for all the machines in which the cutting process occurs with the aid of bevel gear driven shafts with the cutters rotating in 

opposite direction in the case of vegetable cutter (100) and sea weed cutter (300) whereas the slotted link mechanism (640) equipped 

for driving the cutters is used in the fish cutting machine (420). Figures related to abstract are FIGÊs. 1, 3 & 4.  
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(57) Abstract : 

Development of novel heterogeneous catalytic systems for the efficient C-C bond forming reactions is highly demanding in synthetic 

organic chemistry. This Invention describes the preparation of a novel polymer supported Palladium complex by a simple and cheaper 

method and its wider synthetic applications as efficient and reusable catalyst for various coupling reactions. This was achieved by the 

synthetic modification of nitrile group in Polyacrylonitrile (PAN) using monoethanolamine followed by the complexation with 

Palladium chloride (PdCl2). The complex prepared was characterized using FTIR, XRD and EDAX analyses. The resulting complex 

showed excellent catalytic activity in promoting Heck, Sonogashira and Suzuki coupling reactions. Furthermore, this supported 

greener catalyst can be easily recoverable and reusable without much losing its catalytic performances even after five cycles.  
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(57) Abstract : 

The invention relates to a microbial nanotechnology. More particularly, first chitosan is extracted from shells of P. monodon followed 

by synthesis of nanoparticles by ionic gelation. And further the obtained chitosan nanoparticles are then used for plant growth 

promotion and disease resistance in rice plants  

  

No. of Pages : 12 No. of Claims : 8 



The Patent Office Journal No. 16/2021 Dated  16/04/2021                                    19927 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201941041355 A 

(19) INDIA  

(22) Date of filing of Application :12/10/2019 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : PROBIOTIC INCORPORATED FISH FEED FOR IMPROVED GROWTH PERFORMANCE 
 

  

(51) International classification  

:A23K0050800000, 

A23K0010180000, 

A23K0020147000, 

A61K0035747000, 

A23K0020158000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Mahatma Gandhi University 
      Address of Applicant :Priyadarsini Hill (PO), Kottayam Kerala 

India 

(72)Name of Inventor : 

   1)Midhun Sebastian Jose 

   2)Dr. Jyothis Mathew 

   3)Dr. Radhakrishnan E. K 
 

(57) Abstract : 

The invention relates to a probiotic fish feed which is safe for aquaculture application with increased health benefit and negligible side 

effects.  
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(57) Abstract : 

The invention relates to a bacterial pesticide development which will helps to reduce the use and hazardous effects of chemical agents 

in the field. More particularly, to develop a bacterial insecticide.  
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(57) Abstract : 

The invention discloses a fast and reliable qualitative method for the detection of dihydroquercetin from Penicillium setosum sp. nov., 

which is employed by colony agar plug method and further confirmed through microbial fermentation method. The method 

specifically comprises the following steps of: activation of strain, inoculation to solid agar plate and incubation of culture; then five 

colony agar plugs were bored, extraction, concentration, followed by high resolution LC-MS analysis. This enlighten and confirm the 

presence of dihydroquercetin through product ion fragmentation spectrum. At the same time, prolonged and tedious shaking-flask 

fermentation culture was prepared, filtered, extracted, concentrated and then carrying out high resolution LC-MS. This is used to 

confirm the presence of dihydroquercetin in the culture filtrate too. The present invention was researched and established for the fast 

detection of dihydroquercetin from a filamentous fungus Penicillium sp. by means of colony agar plug method is created. The method 

has the advantages that, it is simple, inexpensive, less intensive, less time consuming, and versatile to discover original chemical 

structure deprived of pure compound isolation. Antibacterial effect of colony agar plug of the strain was also analysed and found that 

it have a high zone of inhibition against both Gram positive and Gram negative bacteria. Dihydroquercetin is one of the most leading 

compound among flavonoids, it have wide biological activity, i.e. antioxidant, antitumor, anti-ageing although is less toxic and non-

mutagenic compared to other flavonoids.  
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(57) Abstract : 

In most of the places there is no awareness about the diseases. The proposed system has the data set of disease symptoms. Based on 

the symptoms selected by the patient, the system will find disease and suggest a nearby medical specialist. The system will help to get 

an appointment to consult the doctor. The consultant can track the previous medical records of the patient. The system is connected 

with the cloud server to track the details. If a symptom is repeatedly received from the same area, the medical official will get an alert, 

and the disease can be controlled. 
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(57) Abstract : 

TITLE: PROCESS OF PREPARATION OF LOFTY FLUORESCENCE, BLUE EMISSION CARBON QUANTUM DOTS (CQDS) 

WITH ENHANCED NONLINEAR OPTICAL (NLO) RESPONSE AND PRODUCT THEREOF APPLICANT: 

DR.G.RAMALINGAM ABSTRACT The present invention discloses a novel, simple, cost-effective and environmentally benign 

process for preparation of lofty fluorescence, blue emission carbon quantum dots (CQDs) with enhanced nonlinear optical (NLO) 

response from sugarcane bagasse fly ash. The process comprises of following steps; a. homogeneously mixing predetermined amount 

of pretreated sugarcane bagasse pulp and predetermined amount of citric acid with predetermined volume of deionized water to form a 

mixture; b. adjusting pH of the mixture of step (a) to neutral by adding predetermined volume of ammonia solution to the mixture to 

form a solution; c. transferring the solution of step (b) to an autoclave and heated at a predetermined temperature for predetermined 

time to form a reactive solution; d. ultra-sonicating the reactive solution of step (c) for predetermined time and centrifuged at 

predetermined conditions to obtain a precipitate and supernatant liquid; e. collecting the supernatant liquid comprising of lofty 

fluorescence, blue emission carbon quantum dots and discarding the formed precipitate.  
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(57) Abstract : 

A programmable semi-automatic insulin delivery smart system can be used for injecting insulin to the diabetic patients (301) based on 

their blood glucose output (302) without causing any pain. The reservoir filled with insulin (drug) (101) is winded by a shape memory 

alloy (SMA) coil (102) and it dispenses insulin to the micro channel (203) due to the squeezing effect. From the micro channel (203), 

the insulin is dispensed to the micro needle patch (204) and it is controlled by a bi-stable valve (202). (Fig.1, Fig.2 and Fig.3) 
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(57) Abstract : 

An Intelligent blind stick identifies the public transport vehicles in the bus stations with the help of Light Fidelity Technology (Li-Fi). 

The LIFI transmitter (103) present in the bus transmits the light signal through LED bulb (104) to the LIFI receiver (204). The LIFI 

receiver (204) receives the light signal and generates an electronic signal to the DF mini speaker (207) to generate sound regarding the 

bus number and destination place. An intelligent blind stick also has sensors (201, 202) GSM module (302) and GPS module (301) 

equipped in it for detecting the obstacles, watery surfaces on the path and it also detects and sends the geographical location of the 

blind persons to their dear ones. (Fig.1, Fig.2, Fig.3) 
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(57) Abstract : 

The present disclosure discloses a food management system for reducing the wastage of the food. The system is designed and 

developed as a phone application which works in either android or IOS operating system. when the user who installed the application 

in the mobile phone opens the application, the interactive application enquires weather the user is having excess food or suffering 

from hunger. By taking the details from the user the application creates separate marks in the map for donor and acceptor. So the 

donors and acceptors can communicate each other to fulfill their requirements. This Application facilitates the donor by effective 

management of the excess food. The application helps the acceptor for satisfying their hunger. The application not only works for 

individuals it is suitable for social organizations, communities etc. The system implemented in the application effectively manages and 

reduces the wastage of the food worldwide. The application has got the potential to save the lives of millions of people by effective 

utilization. The implementation of the application directly reduces wastage of food and helps the needy and directly supports the 

economy country and atmosphere of the earth. 
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(57) Abstract : 

Examples disclosed herein relate to performing a software update on a network device forming a MC-LAG. In an example, a software 

update onto a first network device and a second network device may be downloaded. The first network device and the second network 

device may form a MC-LAG that may provide a redundant connectivity to a network device in a network. A shutdown of routing 

protocols on the first network device may be performed. Each of the routing protocols may advertise a maximum metric on the first 

network device, leading to a recalculation of network routes by the network device. The first network device may be updated with the 

software update. Until the software update on the first network device is complete, network traffic on the network may be routed 

through the second network device. 
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        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 
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(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)Indian Institute of Technology Madras (IIT Madras) 
      Address of Applicant :Indian Institute of Technology Madras 

(IIT Madras), IPM cell, Industrial Consultancy & Sponsored 

Research (IC&SR) building, IIT P.O., CLRI opposite, Adyar, 

Chennai 600036 Tamil Nadu India 

(72)Name of Inventor : 

   1)Dr. Sujatha Srinivasan 

   2)Mr.Rahul Bhamare 
 

(57) Abstract : 

The invention relates to the Walk-chair (Walker cum chair) for a person to use while walking with Walk-chair as well as while sitting 

in it. The sit to stand mechanism used in the Walk-chair is a double parallelogram mechanism. The Walk-Chair has a base wheel 

frame (1) on which the sit to stand assembly, and the seat (2) is mounted along with top and bottom arms (13), two front pillars (12) 

and a back pillar (5). The top and bottom arms (13) are connected to their adjacent neighbor arm with the help of a C-shaped link (11). 

Gas springs (15) are attached to balance the weight of the user during sit to stand motion. The position of the gas spring (15) can be 

adjusted to vary the weight balance which makes it usable for users with different weights. The sit to stand mechanism and seat can be 

adjusted horizontally and vertically to accommodate user with different heights. Figure 1.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201941041489 A 

(19) INDIA  

(22) Date of filing of Application :14/10/2019 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : A WEARABLE DEVICE AND METHOD TO TRACK A SUBJECT 
 

  

(51) International classification  

:G06Q0020400000, 

G06Q0030020000, 

G01C0021200000, 

G09B0029100000, 

H04M0007120000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)B.S. Abdur Rahman Crescent Institute of Science and 

Technology 
      Address of Applicant :Seethakathi Estate G.S.T Main Road 

Vandalur, Chennai, Tamil Nadu-600048. Tamil Nadu India 

(72)Name of Inventor : 

   1)Prof T Harinarayana 

   2)Mr. Pitamber Sai Goyal 
 

(57) Abstract : 

A wearable device (100) to track a subject is disclosed. The wearable device (100) comprises: an at least a sensor (120); an at least a 

control unit (110); a communication module (130); a power supply unit (150); an interface (140); an at least an indicator (160); and an 

at least a memory (170). The at least one sensor (120) includes an at least a location sensor. Said at least one location sensor collects 

Latitude  Longitude data, and/or Northings and Eastings data, either automatically at pre-defined intervals, or based on the request of a 

user. Said data is converted into an eight digit alphanumeric code that is unique for every location. The wearable device (100) may be 

configured to be in the form of a: watch; headband; or a wrist band. The disclosed device (100) and/or method are effective in real-

time tracking of quarantined persons. Figure to be Included: Figure 1  
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(54) Title of the invention : DYNAMIC MONITORING AND MIGRATION OF APPLICATIONS 
 

  

(51) International classification  

:G06F0011340000, 

G06F0011070000, 

G06F0009480000, 

G06F0011300000, 

G10L0019020000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)Hewlett Packard Enterprise Development LP 
      Address of Applicant :11445 Compaq Center Drive West, 

Houston, TX 77070, United States of America U.S.A. 

(72)Name of Inventor : 

   1)Gupta, Gopal 

   2)Mishra, Abhinesh 

   3)Ganesharao, Shashidhara Seetharamaiah 
 

(57) Abstract : 

An example branch gateway includes processing circuitry and a memory including instructions that cause the branch gateway to 

perform various functions. The various functions include determining a first uplink health threshold, determining a second uplink 

health threshold, calculating migration thresholds for a set of non-critical applications, determining that a QoS threshold of a critical 

application is likely to be imminently breached, selecting a least critical application, based on the migration threshold of the least 

critical application, and migrating the least critical application from the first uplink to a second uplink.  
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(54) Title of the invention : PORTABLE HAND HELD DEVICE FOR TURMERIC GRADING BY ITS CURCUMIN CONTENT 
 

  

(51) International classification  

:A61K0036906600, 

A61K0031120000, 

G06Q0050060000, 

H04N0001600000, 

B32B0007120000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)Bannari Amman Institute of Technology 
      Address of Applicant :BANNARI AMMAN INSTITUTE OF 

TECHNOLOGY, SATHYAMANGALAM, ERODE-638401, 

INDIA. Tamil Nadu India 

   2)Dr.V.T.Balamurugan  
(72)Name of Inventor : 

   1)Dr.V.T.Balamurugan  

   2)Mr.M.Pravin Savaridass 

   3)Ms.S.Sarathy 
 

(57) Abstract : 

7. ABSTRACT OF TH E INVENTION The hand held device for turmeric grading is very essential to fix the price of the turmeric. 

There are many problems arising between the consumers and the farmers in fixing the price of the turmeric. The farmers get low price 

for their good turmeric or the consumers have to give high price for low grade turmeric. There is no simple and on field method to 

estimate quality of the turmeric. Generally curcumin content of the turmeric is analysed using the analytical method which is complex 

and time consuming and also need expert assistance. Taking this count the developed invention is very beneficial for farmers and 

consumers. In this invention we use colour sensor to grade the turmeric based on colour of curcumin. Here we implement an efficient 

turmeric grading device using microcontroller that works on the input from colour sensor. This invention gives high accuracy and 

efficiency in grading. It can be easily operated and constructed. It also reduces human efforts, time and cost for grading turmeric. The 

turmeric is graded and values of curcumin content corresponding grade is displayed on the LCD display.  
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(54) Title of the invention : SYSTEM AND METHOD TO MANAGE A PLURALITY OF HOTELS 
 

  

(51) International classification  

:G06F0001329600, 

G06F0016340000, 

G06Q0010020000, 

G06T0001200000, 
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(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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        Filing Date  
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(71)Name of Applicant :  

   1)Livingston R 
      Address of Applicant :#401, 4th Floor, Devatha Residence, 

RR Nagar Arch, Near Nandagokul Restaurant, Bangalore 

Karnataka India 

(72)Name of Inventor : 

   1)Livingston R 
 

(57) Abstract : 

System and method to manage a plurality of hotels are provided. The system includes a computing device operatively coupled to a 

centralised platform. The computing device includes a registration subsystem configured to register the plurality of hotels on the 

centralised platform upon receiving a plurality of hotel details and to register a plurality of user on the centralised platform upon 

receiving a plurality of user details, a hotel experience subsystem configured to enable at least one of the plurality of users to select at 

least one of the plurality of hotels for the corresponding at least one user to check-in at least one selected hotel, an interface 

modification subsystem configured to change an interface of the centralised platform to an interface of the corresponding at least one 

selected hotel upon selection of the at least one hotel by the corresponding at least one user. FIG. 1  
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(54) Title of the invention : SYSTEM AND METHOD FOR HANDLING RESOURCE ALLOCATION IN WIRELESS 

COMMUNICATION SYSTEM•  
 

  

(51) International classification  

:H04W0074080000, 

H04W0052020000, 

H04W0076280000, 

H04W0072040000, 

H04W0068000000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(71)Name of Applicant :  

   1)Samsung Electronics Co., Ltd, 
      Address of Applicant :129, Samsung-ro, Yeongtong-gu, 

Suwon-si, Gyeonggi-do 443-742 Republic of Korea 

(72)Name of Inventor : 

   1)Mangesh Abhimanyu Ingale 

   2)Fasil Abdul Latheef 

   3)Anil Agiwal  
 

(57) Abstract : 

ABSTRACT Method and UE for handling resource allocation in wireless communication system• Accordingly, embodiments herein 

disclose a system and method for handling resource allocation in wireless communication system (1000). The method includes 

registering, by a UE (100), a first SIM (112a) among a plurality of SIMs (112) with a first network entity (202) in the wireless 

communication system (1000) and a second SIM (112b) among the plurality of SIMs (112) with a second network entity (204) in the 

wireless communication system (1000). Further, the method includes configuring, by the UE (100), a RF resource with the first SIM 

(112a) for at least one of a downlink reception and uplink transmission. Further, the method includes determining, by the UE (100), 

whether the second SIM (112b) needs the RF resource. Further, the method includes performing, by the UE (100), provisioning of the 

RF resource based on the determination, FIG. 5  
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(54) Title of the invention : METHOD AND SYSTEM FOR OFFLOADING KEY-VALUE LOOKUP•  
 

  

(51) International classification  

:G06F0009540000, 

G09G0005140000, 

H04L0029080000, 

H05K0003460000, 

G06Q0040040000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(86) International Application No 

        Filing Date  
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(71)Name of Applicant :  

   1)Samsung Electronics Co., Ltd. 
      Address of Applicant :129, Samsung-ro, Yeongtong-gu, 

Suwon-si, Gyeonggi- do 443-742 Republic of Korea 

(72)Name of Inventor : 

   1)Saugata Das Pukayastha 

   2)Srikanth Tumkur Shivanand 
 

(57) Abstract : 

ABSTRACT Method and system for offloading lookup operation to NAND offload apparatus• Embodiments herein disclose a 

method for offloading lookup operation to a NAND offload apparatus (400), including receiving, by the NAND offload apparatus 

(400), a NAND read command from a KV SSD NAND interface (300), wherein the NAND offload apparatus (400) is connected 

between the KV SSD NAND interface (300) and a NAND device (200) using a NAND bus; determining whether the NAND read 

command includes an information element indicating an indirect read operation; based on determining that the NAND read command 

includes the information element, performing the indirect read operation; and based on determining that the NAND read command 

does not include the information element: passing the NAND read command to the NAND device (200) through the NAND bus, and 

configuring a switch an output gate to pass a response message from the NAND device (200) to the KV SSD NAND interface (300). 

FIG. 3  
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(19) INDIA  
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(54) Title of the invention : METHOD AND SYSTEM FOR IDENTIFYING GENUINE BASE STATION 
 

  

(51) International classification  

:G09B0019000000, 

G06Q0020180000, 

B01D0035143000, 

G06F0011000000, 

H04W0088060000 
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(32) Priority Date  :NA 
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(71)Name of Applicant :  

   1)Samsung Electronics Co., Ltd. 
      Address of Applicant :129, Samsung-ro, Yeongtong-gu, 

Suwon-si, Gyeonggi- do 443-742, Republic of Korea Republic of 

Korea 

(72)Name of Inventor : 

   1)Rajavelsamy Rajadurai 

   2)Anil Agiwal 

   3)Fasil Abdul Latheef 

   4)Mangesh Abhimanyu Ingale 

   5)Rohini Rajendran 
 

(57) Abstract : 

ABSTRACT Method and user equipment for determining whether base station is genuine or rouge in wireless network• 

Embodiments herein provide a method for determining whether a base station (200) is genuine or rouge in a wireless network (1000). 

If a received authentication key matches with the authentication key generated in the UE (100), the method includes identifying a base 

station (200) as genuine base station and carrying out a normal procedure. If the received authentication key does not match with the 

generated authentication key, the method includes identifying the base station (200) as a rouge base station.The authentication key can 

be a digital signature (DS), a Message Authentication Code - Integrity (MAC-I), and a hash of MIB/SIBs including PCI. FIG. 10  
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(19) INDIA  
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(54) Title of the invention : PHARMACEUTICAL COMPOSITION COMPRISING SACUBITRIL AND VALSARTAN AND 

PROCESS FOR PREPARATION THEREOF 
 

  

(51) International classification  

:A23K0020147000, 

C12P0019040000, 
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C08L0097020000 
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(71)Name of Applicant :  

   1)AUROBINDO PHARMA LTD  
      Address of Applicant :AUROBINDO PHARMA LIMITED 

The Water Mark Building, 1st Floor, Plot No.11, Survey No.9, 

Kondapur, Hitech City, Hyderabad Telangana India 

(72)Name of Inventor : 

   1)SATYABRATA BARIK  

   2)DIPTI RANJAN PARIDA  

   3)JAI KISHORE PALEPU  

   4)NAGAPRASAD VISHNUBHOTLA  

   5)MEENAKSHISUNDERAM SIVAKUMARAN  
 

(57) Abstract : 

ABSTRACT The present invention relates to a pharmaceutical composition comprising amorphous sacubitril valsartan trisodium 

complex with copovidone and poloxamer and a process for preparing the composition thereof. The present invention also relates to a 

pharmaceutical composition comprising sacubitril valsartan trisodium complex for treatment of cardiovascular diseases such as heart 

failure.  
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(54) Title of the invention : METHOD OF MAKING CARBON NANOSTRUCTURED (3D-GRAPHENE NANOSHEETS) BASED 
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(71)Name of Applicant :  

   1)Nanospan India Private Limited 
      Address of Applicant :4LH, 2603, Lanco Hills, Manikonda, 

Hyderabad Telangana India 

(72)Name of Inventor : 

   1)Venkataramana Gedela 

   2)Ravi Nuguru 
 

(57) Abstract : 

METHOD FOR PREPARING DRY ELECTRODE. A method for preparing a dry electrode is disclosed. The method comprises 

mixing of nanoparticles and graphene nanosheets in powder form to obtain a nanocomposite. The nanocomposite is compressed to 

obtain a compacted material, which is rolled to obtain a three dimensional graphene architecture framework (3D-GAF) active film. 

The 3D-GAF active film is laminated on a current collector to obtain a three dimensional graphene architecture framework dry 

electrode for next generation energy storage devices. Reference Figure: Figure 1  
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(54) Title of the invention : DESIGN OF WALK-IN LAB TEST FOR LUNG MORPHOMETRY CHARACTERIZATION 
 

  

(51) International classification  
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(71)Name of Applicant :  
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   2)Sri Venkateswara Institute of Medical Sciences (SVIMS) 
(72)Name of Inventor : 

   1)S G Karthiga Devi 

   2)Mahesh V Panchagnula 

   3)Alladi Mohan 
 

(57) Abstract : 

DESIGN OF A WALK-IN LAB TEST FOR LUNG MORPHOMETRY CHARACTERIZATION The present invention relates to a 

method for estimating lung morphometry based on aerosol deposition characteristics using an imaging means such as a gamma camera 

to scan the lungs. An adaptive image threshold technique is used to determine the ratio of deposition in central to peripheral region of 

the lung (C/P ratio). The morphometric parameters such as length and diameter of distal lung airways (P8 and P9 respectively) and 

mean alveolar diameter (dalv) are determined from aerosol retention data and clearance data.  
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(71)Name of Applicant :  

   1)BALANCE SYSTEMS S.r.L. 
      Address of Applicant :Viale Cassiodoro, 3, I-20145 Milano 

Italy 

(72)Name of Inventor : 

   1)TRIONFETTI, Gianni  
 

(57) Abstract : 

BALANCING DEVICE AND METHOD FOR ROTATING BODY A balancing device (1) is provided, comprising acquisition means 

(2) adapted to detect vibratory stresses generated by the rotating body (4) during rotation, in which the acquisition means (2) are 

configured in such a way as to allow the detection of vibratory stresses along at least two mutually non intersecting acquisition 

directions. Figure 1  
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   2)CHARITHA BANDI  
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   4)CHANDRA SEKHAR KONDAMURI  

   5)ABHIJEET JOGLEKAR  
 

(57) Abstract : 

A technique for content proxying is described. The technique includes receiving from a first device a stream of data. The stream of 

data is formatted in a format that does not indicate content length in a header. A received payload of the stream of data is encoded into 

a data chunk including a chunk length header and the received payload. The data chunk is forwarded to a second device that does not 

support the format. [Fig. 1] 
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(71)Name of Applicant :  

   1)Praras Biosciences Pvt. Ltd 
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(72)Name of Inventor : 

   1)Dr. Anirban Pal 

   2)Dr. Sujata Ojha 
 

(57) Abstract : 

A formulation to improve fermentation during wine making [0086] The invention relates to a formulation for improving the 

fermentation during wine making. The formulation comprises di ammonium phosphate, yeast extract, protein hydrolysate and zinc 

sulphate. The formulation enhances the percentage of yeast cell viability during fermentation and the alcohol content of wine 

produced and also reduces the quantity of external sugar added to achieve increased alcohol concentration in wine. The decrease in 

total reducing sugar in the wine during fermentation is faster by using the formulation. The invention also relates to a method of 

producing wine by improved fermentation using the formulation, which results in reduction in time and cost for production of wine. 

(Figure 1)  
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(54) Title of the invention : APPARATUS AND METHODS FOR COMPENSATING FOR VARIATIONS IN FABRICATION 

PROCESS OF COMPONENT(S) IN A MEMORY 
 

  

(51) International classification  

:G11C0007120000, 

G11C0011419000, 

G11C0016280000, 

G11C0007060000, 
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(31) Priority Document No  :NA 
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(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD  
      Address of Applicant :129, Samsung-ro, Yeongtong-gu, 

Suwon-si, Gyeonggi-do 443-742, Republic of Korea Republic of 

Korea 

(72)Name of Inventor : 

   1)Shubham Ranjan 

   2)Parvinder Kumar  Rana 

   3)Janardhan Achanta 

   4)Manish Chandra Joshi 
 

(57) Abstract : 

ABSTRACT Apparatus and methods for compensating for variations in fabrication process of component(s) in a memory. 

Embodiments of the present disclosure relate to bit-line sensing memory devices and more particularly to an apparatus and methods 

for compensating for variations in the fabrication process of on-chip component(s) in a shared memory bank architecture. The method 

includes tracking a flip voltage level and tracking a discharge leakage current to disconnect a keeper circuit from the local read bit-

line. The method includes controlling a read current and the discharge leakage current based on determining at least one of fast 

transistor and slow transistor associated with the at least one the keeper circuit and a bit-cell. FIG. 4  
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(51) International classification  
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(72)Name of Inventor : 

   1)Padala BhaskarRao 

   2)Sangvikar Yogesh 

   3)Vadali LakshmanaRao 

   4)Jayachandra Sureshbabu 
 

(57) Abstract : 

The present invention relates to a process for the preparation of amorphous Avatrombopag maleate, Avatrombopag maleate crystalline 

form B and form C.  
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(54) Title of the invention : METHOD AND ELECTRONIC DEVICE FOR CREATING TOGGLED APPLICATION ICON 
 

  

(51) International classification  

:G06F0003048100, 

G06F0009480000, 

G06F0003048800, 

G06F0003048200, 
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(71)Name of Applicant :  

   1)Samsung Electronics Co., Ltd 
      Address of Applicant :129, Samsung-ro, Yeongtong-gu, 

Suwon-si, Gyeonggi- do Republic of Korea 

(72)Name of Inventor : 

   1)Amitoj Singh 

   2)Anannya Gogoi 

   3)Harshit Oberoi 

   4)Darpan Bharatbhai Dekivadiya 

   5)Hemant Chhabra 

   6)Sabyasachi Kundu 
 

(57) Abstract : 

Method and electronic device for creating toggled application icon• Embodiments herein disclose a method for creating a toggled 

application icon. The method includes identifying a plurality of applications (170a-170n) running on an electronic device (100), being 

actively toggled on a user interface (160) of the electronic device (100) based on a context. Further, the method includes detecting at 

least one task performed by a user. Further, the method includes detecting at least one application of the plurality of applications 

(170a-170n) as at least one foreground application. Further, the method includes detecting at least one application of the plurality of 

applications (170a-170n) as at least one background application. Further, the method includes generating a toggled application icon. 

The at least one of the at least one foreground application and the at least one background application is accessible through the toggled 

application icon based on the at least one task. FIG. 4  
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(54) Title of the invention : A NOVEL PROCESS FOR MANUFACTURE OF POTASSIUM NITRATE BASED NPK 

CUSTOMISED FERTILIZER BY PAN GRANULATION METHOD 
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(72)Name of Inventor : 

   1)KONATHALA BHASKARA NAIDU  

   2)BAYYARAPU RAMAKRISHNA  

   3)VENKATA NARASIMHACHARYULU VINUKONDA  

   4)AMIT RASTOGI  
 

(57) Abstract : 

The present invention relates to the manufacturing process of Potassium Nitrate (KNO3) based NPK customised fertilizers which are 

difficult to granulate in the conventional drum granulation process. This process for making Potassium Nitrate based NPK grade 

customised fertiliser containing Potassium Nitrate as a base raw material and other fertilisers Mono Ammonium Phosphate powder (as 

a source for P2O5), Single Super Phosphate powder (to supplement P2O5 and also as a source for CaO & Sulphate sulphur 

content0,Urea prills (to supplement Nitrogen content in the form of amide), Kieserite powder (as a source for MgO content and also as 

granulating additive), Zinc sulphate mono hydrate crystals (as a source for Zinc content),Ferrous sulphate hepta hydrate crystals (as a 

source for Iron content), Di Sodium Octa Borate Tetra hydrate(as a source for Boron) mixing them in two groups except Kieserite 

powder, Crushing up to 100 mesh size and blending them along with Kieserite powder and granulating the mixture in pan granulator 

with the addition of LP steam as source of heat and moisture and drying the green granules in a rotary heated surface dryer and 

separating the product size granules in the screens, cooling the product size granules to obtain round shaped, uniformly sized, uniform 

composition in N, P2O5, K2O and other secondary and micro nutrient contents, enough crushing strength of desired composition of 

NPK and secondary and micro nutrients. Fig. 1 
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(72)Name of Inventor : 

   1)K.V Pravin Kumar  

   2)V.S Selvakumar 

   3)Vishal B 

   4)Dr.M.Palanivelan 
 

(57) Abstract : 

The present invention relates to a hands free hardware input device 100, which performs operations of a computer mouse. The hands 

free hardware input device 100 comprises of a gyroscope sensor 102 and an accelerometer sensor 104. A microcontroller 108 

connected to the gyroscope sensor 102 and accelerometer sensor 104 receives and processes the signals into cursor movement and 

scrolling function instructions to a GUI 110. Further a bite-able button 106 is provided which is positioned inside an userÊs mouth, 

whereby biting the bite-able button 106 performs the clicking function. A wire connects the bite-able button 106 to a digital pin of the 

microcontroller 108 to transmit the userÊs input. 
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(54) Title of the invention : SYSTEM AND METHOD FOR EMBEDDING EXTERNAL INFRASTRUCTURE SERVICES INTO 

MANAGEMENT NODES 
 

  

(51) International classification  

:H04L0029080000, 

H04W0084120000, 

G06F0009500000, 
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(71)Name of Applicant :  
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      Address of Applicant :3401 Hillview Avenue, Palo Alto, 

California - 94304 U.S.A. 
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   1)DINESH SHARMA  

   2)AMMAR RIZVI  

   3)AKASH KODENKIRI  

   4)SACHIN JOHRI  

   5)SACHIN MOTEGOWDA  
 

(57) Abstract : 

In one example, a management node and an infrastructure node external to the management node may be identified in a cloud 

computing environment. The management node may execute a centralized management service and the external infrastructure node 

may execute a first infrastructure service that handles at least one infrastructure network function for the centralized management 

service. Further, a second infrastructure service may be deployed on the management node. Data in the first infrastructure service may 

be replicated to the second infrastructure service. Furthermore, the centralized management service in the management node may be 

repointed to the second infrastructure service such that the second infrastructure service is to operate within the management node. 

[Figure 1A]  
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   6)WANG, Bin 
 

(57) Abstract : 

Provided are a method for subnetwork sampling and a method and device for building a hypernetwork topology. The method for 

subnetwork sampling is applicable to a hypernetwork topology. The hypernetwork topology includes n layers, each layer includes at 

least two substructures, and each substructure includes Batch Normalization (BN) modules in one-to-to correspondence with the 

substructures of a closest upper layer, n>0 and n being a positive integer. The method includes that: a substructure A(N) of the Nth 

layer is selected, l>Nn; a selected substructure A(N-i) of the (N-l)th layer is determined; a BN module C(B) in one-to-to 

correspondence with A(N_i) is determined from the substructure A(N); and the substructure A(N) is added into a subnetwork through 

the BN module C(B> 
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(57) Abstract : 

The embodiments of the present disclosure relate to an antenna structure, an electronic device and an arraying method and device for 

the antenna structure. The antenna structure includes: a plurality of array elements; a radio frequency component, including a plurality 

of feed ports; and a radio frequency switch, wherein the radio frequency switch is connected to at least two array elements and at least 

two feed ports of the radio frequency component, the radio frequency switch is configured to switch a feed object of each feed port 

connected to the radio frequency switch to form a preset antenna array, and the feed object is any array element of the at least two 

array elements connected to the radio frequency switch. 
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(57) Abstract : 

A pot spinning machine (1) includes an elongated member (73) including a contact end portion (73a) contactable with an inner wall 

(22) of a pot (12), and a base end portion (73b) supporting the contact end portion (73b), an up-down movement actuator (76) 

adjusting a position of the contact end portion (73a) in a height direction to a yarn end position (28b) of a yarn (18) deposited on the 

inner wall (22), a guide member (40) holding the elongated member (73) in a direction that crosses a tilting direction of 10 the 

elongated member (73) and guiding the elongated member (73), an elastic support member (47, 48) elastically supporting the contact 

end portion (73a) in the tilting direction, and a tilting movement actuator (78) tilting the elongated member (73) so that the contact end 

portion (73a) is placed in contact with the inner wall (22) of the pot (12). [FIGURE 14] 
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(57) Abstract : 

A bobbin replacement apparatus (18) of a spinning machine (10) includes a spinning machine frame (11), a pantograph mechanism 

(21) moving a doffing bar (20) upward and downward, a drive shaft (22) driving the pantograph mechanism (21), a drive mechanism 

(27) driving the drive shaft (22), and a rotary motion mechanism rotating the entire pantograph mechanism (21) between a position 

where the pantograph mechanism (21) is positioned close to the spinning machine frame (11) and a position where the pantograph 

mechanism (21) is positioned separated from the spinning machine frame (11). The rotary motion mechanism includes a rod (29, 30) 

moving reciprocally, a rod driving mechanism (31, 32) moving the rod (29, 30), a control device (33) controlling the rod driving 

mechanism (31, 32), and a conversion mechanism (40) converting a linear motion of the rod (29, 30) to a rotary motion of the entire 

pantograph mechanism (21). [Figure 1] 
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(57) Abstract : 

Multiband base station antennas include first and second arrays. The first array has a plurality of radiating elements that are arranged 

in a plurality of columns and rows, where both an uppermost and a lowermost of the rows of the first array include a first number of 

radiating elements, and at least one of the other rows of the first array includes a second, larger number of radiating elements. The 

second array includes a plurality of radiating elements that are vertically offset from each other. At least one of the radiating elements 

in the uppermost of the rows of the first array is not vertically aligned with any of the radiating elements in the lowermost of the rows 

of the first array. 
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(57) Abstract : 

A sheet processing apparatus (4) includes a conveyance portion (21), a punching portion (62), a moving portion (400), a first detecting 

portion (305), and a control unit (600) configured to control the conveyance portion (21), the punching portion (62) and the moving 

portion (400), wherein the control unit (600) is configured, for a target position of each of a plurality of holes to be formed to a single 

sheet, to cause the first detecting portion (305) to execute a detection process, and to execute a moving process of moving the moving 

portion (400) based on the output value of the first detecting portion (305) corresponding to the target position and a punching process 

of performing punching to the target position of the sheet by the punching portion (62) after the moving process has been completed. 
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(57) Abstract : 

A cleaning apparatus (30, 60) for a heat dissipation member (22) of a spinning machine (10, 11). The heat dissipation member (22) 

dissipates heat of a control device (21) of the spinning machine (10, 11). The cleaning apparatus (30, 60) includes a temperature-

measuring unit (31) that measures a temperature of the heat dissipation member (22), and a cleaning unit (32, 63) that cleans the heat 

dissipation member (22). The cleaning unit (32, 63) starts cleaning the heat dissipation member (22) when a temperature measurement 

result of the temperature-measuring unit (31) satisfies a cleaning-start condition. The cleaning unit (32, 63) stops cleaning the heat 

dissipation member (22) when a cleaning-stop condition is satisfied after the cleaning unit (32, 63) starts cleaning the heat dissipation 

member (22). (Figure 1) 
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(57) Abstract : 

As attached in PDF documents 

  

No. of Pages : 43 No. of Claims : 19 



The Patent Office Journal No. 16/2021 Dated  16/04/2021                                    19969 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202044044070 A 

(19) INDIA  

(22) Date of filing of Application :09/10/2020 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : MEMORY DEVICE•  
 

  

(51) International classification  

:G11C0007100000, 

H01L0045000000, 

G11C0005140000, 

H01L0027115820, 

G11C0007220000 

(31) Priority Document No  :10-2019-0125694  

(32) Priority Date  :10/10/2019 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD.  
      Address of Applicant :129, Samsung-ro, Yeongtong-gu, 

Suwon-si, Gyeonggi-do 16677, Republic of Korea Republic of 

Korea 

(72)Name of Inventor : 

   1)Seungmin Song 

   2)Beyounghyun Koh 

   3)Yongjin Kwon 

   4)Kangmin Kim  

   5)Jaehoon Shin 

   6)Joongshik Shin 

   7)Sungsoo Ahn 

   8)Seunghwan Lee 
 

(57) Abstract : 

PLEASE SEE THE ATTACHED SPECIFICATION 
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As uploaded 
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(57) Abstract : 

Abstract System and methods are provided to identify static security vulnerabilities in an API. The security vulnerabilities may be in 

API proxy bundle, which includes a configuration of an API proxy for the API. The API proxy is executable in an API gateway of an 

API management platform. A search is performed of any security policy specified in an API proxy bundle. A compliance failure may 

be determined, which is a failure of the configuration of the API proxy to comply with a set of security rules. The API proxy bundle 

may be corrected to address the compliance failure.  
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(57) Abstract : 

SELECTIVE TRANSMISSIONS IN WIRELESS DEVICE This document discloses a solution for adaptive transmission of data 

packets. According to an aspect, a method comprises: scheduling a first wireless interface of a user device to operate in a first 

transmission mode where the first wireless interface transmits payload data to a wireless network; scheduling a second wireless 

interface of the user device or another user device to operate in a second transmission mode where the second wireless interface 

transmits keep alive messages without payload data to the wireless network or to another wireless network; receiving at least one 

measured connection quality metric from the first wireless interface and from the second wireless interfaces; and rescheduling, on the 

basis of the received connection quality metrics, a transmission mode of at least one of the first wireless interface and the second 

wireless interface. (FIG. 2) 
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(57) Abstract : 

[00438] The present disclosure relates to non-hemolytic adsorbent compositions useful for isolating, enumerating, accounting, and 

removing the disease-causing toxic constituents in the blood. The said compositions are useful in identifying the disease, disease 

status, and validating the efficacy of the therapeutic treatment being administered for the treatment of the disease. Methods for 

isolating, enumerating, accounting, and removing disease-causing toxic constituents in the blood as well as monitoring the disease 

status and validating the efficacy of the therapeutic treatment being administered for the treatment of the disease are disclosed.  
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(57) Abstract : 

The invention relates to compositions of glycidyl ester used as stabilizer in polyurethane foams formulations having a good resistance 

to hydrolysis, improved damping with equivalent or improved physical properties, and high sound absorption capacity. The mono or 

poly-carboxylic acids glycidyl ester is used in amount of 0,1 to 10 weight% over the polyester polyol resin. 
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(57) Abstract : 

The disclosed subject matter enables a user to construct a selectable link to invite others to launch directly into a same session of a 

multi-user application, such as a game or party. The inviting user may construct the link without ever launching the multi-user 

application. Subsequently, both the inviting and invited users may share the link with others using any conventional form of electronic 

communication. 

  

No. of Pages : 23 No. of Claims : 14 



The Patent Office Journal No. 16/2021 Dated  16/04/2021                                    19976 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202047057007 A 

(19) INDIA  

(22) Date of filing of Application :29/12/2020 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : OPTICAL FIBER CABLE 
 

  

(51) International classification  

:G02B0006440000, 

G02B0006360000, 

B65H0075100000, 

D07B0005000000, 

G02B0007100000 

(31) Priority Document No  :2018-192706  

(32) Priority Date  :11/10/2018 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2019/039740  

:09/10/2019 

(87) International Publication No  :WO 2020/075734  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FUJIKURA LTD.  
      Address of Applicant :1-5-1, Kiba, Koto-ku, Tokyo 1358512 

Japan 

(72)Name of Inventor : 

   1)SHIMIZU Shogo 

   2)NAMAZUE Akira  

   3)OSATO Ken 
 

(57) Abstract : 

This optical fiber cable comprises: a sheath; and a core that is accommodated in the sheath and that has an intermittent adhesive-type 

tape core wire which includes a plurality of optical fibers and a plurality of adhesive parts for intermittently adhering the plurality of 

optical fibers in the length direction. Recesses and protrusions are formed so as to be disposed alternatingly in the circumferential 

direction on the outer circumferential surface of the sheath. The recesses each include: two connection sections respectively connected 

to the radial inner edges of two adjacent protrusions; and a bottom surface positioned between the two connection sections. 
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   5)GAO, Jun 

   6)WU, Rongying 
 

(57) Abstract : 

A mould for moulding a wind turbine blade or an elongate structural part thereof, the mould comprising a plurality of longitudinal 

elongate mould sections adapted to be fitted together in an end-to-end relationship to form a unitary mould, each mould section having 

a central mould portion between opposite end portions, each mould section being composed of a fibre reinforced resin matrix 

composite material, at least one end portion of each mould section forming an integral flange oriented substantially orthogonally 

downwardly with respect to an upper surface of the mould section, and the upper surface including a moulding surface and a recess 

located between the flange and the moulding surface, the recess extending across a transverse width of the mould section whereby 

when the flanges of adjacent mould sections are fitted together in an abutting relationship, the adjacent recesses form a combined 

recess separating the moulding surfaces of the adjacent mould sections, and wherein the mould further comprises heating wires within 

each mould section, the heating wires extending from the central mould portion into the flange. Fig. 1 
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(54) Title of the invention : OIL PAN WITH INTEGRAL LUBE SUCTION AND STIFFENING PASSAGE 
 

  

(51) International classification  
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(72)Name of Inventor : 

   1)DESHPANDE, Hemant 

   2)GURAV, Pravin 
 

(57) Abstract : 

An oil pan assembly includes an interior cavity defining a sump and an elevated portion. The elevated portion is defined in part by a 

first floor portion. The sump is defined in part by a second floor portion and by an intermediate wall extending between the first and 

second floor portions. The oil pan assembly also includes a suction tube integral to the oil pan and shaped so as to define stiffening 

ribs. The suction tube extends from an inlet positioned in the sump to an outlet external to the interior cavity. The suction tube 

includes first, second, and third sections. The first section is formed in the first floor portion and defines the outlet. The second section 

is formed in the second floor portion and defines the inlet. The third section is formed in the intermediate wall and fluidly couples the 

first and second sections. Fig 1. 
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(57) Abstract : 

Detailed divisional complete specification is enclosed herewith. 
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(57) Abstract : 

Detailed divisional complete specification is enclosed herewith. 
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(51) International classification  

:G10L0021038000, 
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G10L0025690000, 

B41K0001120000, 
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(57) Abstract : 

Detailed divisional complete specification is enclosed herewith.  
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(54) Title of the invention : IMPROVED FREQUENCY BAND EXTENSION IN AN AUDIO SIGNAL DECODER 
 

  

(51) International classification  

:G10L0021038000, 

G10L0019260000, 

G10L0025690000, 

B41K0001120000, 
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(32) Priority Date  :NA 
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Eindhoven, The Netherlands. Netherlands 

(72)Name of Inventor : 

   1)KANIEWSKA, MAGDALENA  

   2)STEPHANE, RAGOT 
 

(57) Abstract : 

detailed divisional complete specification is enclosed herewith 
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(57) Abstract : 

MILK BASED DRINK AND METHOD FOR PREPARING THE MILK BASED DRINK The present invention provides a method 

of preparing a shelf stable milk-based food product. The method including hydrating a thickener by mixing the thickener with heated 

milk, followed by mixing predetermined amount of an acidity regulator in the milk mixture, mixing predetermined amount of cocoa 

solids or unsweetened chocolate and/or natural sweetener to the milk mixture, mixing predetermined amount of fruit pulp or puree to 

the milk mixture or mixing blend of roasted dry fruits and nuts and spices to the mixture, homogenizing the milk mixture at 2000 to 

2500 psi at predetermined temperature ranges, cooling to predetermined temperature ranges, mixing predetermined amount of natural 

coloring agent and natural flavoring agent to the milk mixture, cold filling the milk mixture in the bottles and sterilizing the bottle at 

predetermined temperature for predetermined time period using a predetermined sterilization process either before or after cold filling 

with the milk mixture. The present invention also provides a shelf stable milk-based beverage composition. FIG. 1A 
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   1)GU, Chen 

   2)LUO, Hongwei 
 

(57) Abstract : 

A method and apparatus for providing security identity information, and a method and apparatus for acquiring security identity 

information. In a scenario where identity verification needs to be carried out or identity information needs to be provided offline, a 

user can scan a quick response code displayed by a service side by means of a trusted application, wherein the quick response code is 

generated by means of pre-registration with a register platform by the service side. After the quick response code is scanned by means 

of the trusted application, which identity information the service side requires is learned of by means of querying the register platform, 

and then the identity information of the user is collected and acquired. Later, the trusted application sends the acquired identity 

information to a verification source for verification, encrypts the identity information that passes the verification, and forwards same 

to the service side by means of the register platform. 
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(57) Abstract : 

Disclosed are a joint payment method and system based on a binding relationship. A joint payment method based on a binding 

relationship. The method comprises: a client sends a joint payment request to a server; the server parses a joint payment initiator 

identifier carried in the received joint payment request and an identifier corresponding to the current joint object; the server 

determines, according to the joint payment initiator identifier and the identifier corresponding to the current joint object, whether a 

binding relationship is established between the joint payment initiator and the current joint object; if yes, the server generates graphic 

codes respectively corresponding to the joint payment initiator and the current joint object, and sends said graphic codes to the client; 

and the client receives said graphic codes, and displays said graphic codes to complete joint payment. 
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(57) Abstract : 

The present disclosure provides a negative electrode material which is capable of improving the cycle characteristics of a battery. A 

negative electrode material according to the present disclosure contains a reduction product of a solid electrolyte material. The solid 

electrolyte material is represented by formula (1) LiaMX. In formula (1), each of a,  and  is a value larger than 0; M represents at least 

one element that is selected from the group consisting of metal elements other than Li and semimetal elements; and X represents at 

least one element that is selected from the group consisting of F, Cl, Br and I. 
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   4)KAWASE, Akira  
 

(57) Abstract : 

The present disclosure provides a negative electrode material which is capable of improving the charge and discharge efficiency of a 

battery. A negative electrode material (1000) of the present invention contains a reduction product (101) of a first solid electrolyte 

material and a conductive assistant (103). The first solid electrolyte material (101) is represented by formula (1) LiaMX. In formula 

(1), each of a,  and  is a value larger than 0; M represents at least one element that is selected from the group consisting of metal 

elements other than Li and semimetal elements; and X represents at least one element that is selected from the group consisting of F, 

Cl, Br and I. 
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(57) Abstract : 

A file management system may include a file server that performs calculations of a spreadsheet file instance to generate a dataset that 

includes values in the spreadsheet file instance. The file management system also may include an application operating at a client 

device that is in communication with the file server via a network. The application may receive, via the network, a version of the 

dataset comprising the values generated by the calculations performed by the server. The application may visualize a spreadsheet at 

the user interface. The visualized spreadsheet may display at least a subset of the values. In one case, protected contents of one or 

more cells in the spreadsheet may be converted to other values when displayed at the user interface. 
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(57) Abstract : 

Methods, systems, and devices for wireless communications are described. A user equipment (UE) may determine to decode or refrain 

from decoding a transport block (TB) transmitted from a base station based on a decodability condition. The decodability condition 

may include whether an effective UE throughput for decoding the TB is greater than a predetermined decoding throughput threshold 

or not. If the effective UE throughput is greater than the predetermined decoding throughput threshold, the UE may refrain from 

decoding the TB. In some cases, the TB may be a subsequent transmission from the base station based on an initial transmission not 

being correctly decoded, and the UE may refrain from decoding the subsequent transmission. 
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(57) Abstract : 

A rotating separator including a filter element extending axially along a longitudinal axis and including a first endplate, a second 

endplate, and a separating element. The first endplate includes a center tube. The second endplate is coupled to the first endplate and 

includes a central aperture having a perimeter and receiving the center tube. The filter element also includes an axially extending slot 

and an axially extending protrusion positioned on one of the first endplate and the second endplate and configured to engage with each 

other. The first and second endplates form an interior cavity when coupled together. The rotating separator includes a filter structure 

positioned within the interior cavity. 
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(87) International Publication No  :WO 2020/074894  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)VERONA PHARMA PLC  
      Address of Applicant :One Central Square Cardiff CF10 1FS 

U.K. 

(72)Name of Inventor : 

   1)SPARGO, Peter Lionel 

   2)HAYWOOD, Phillip A  
 

(57) Abstract : 

The present invention relates to a liquid pharmaceutical composition suitable for administration by inhalation comprising: (i)a 

suspension of particles comprising 9,10-dimethoxy-2-(2,4,6-trimethylphenylimino)-3-(N-carbamoyl-2-aminoethyl)- 3,4,6,7-

tetrahydro-2H-pyrimido[6,1-a]isoquinolin-4-one (RPL554); and (ii) a diluent which is 1,1,1,2-tetrafluoroethane (HFA-134a),wherein 

the liquid pharmaceutical composition is substantially free of surfactant. The invention also relates to a pressurised metered dose 

inhaler comprising the liquid pharmaceutical composition. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202147012558 A 

(19) INDIA  

(22) Date of filing of Application :23/03/2021 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : ADHESIVE ALLOYS AND FILTER MEDIAS INCLUDING SUCH ADHESIVE ALLOYS 
 

  

(51) International classification  

:B32B0037120000, 

B32B0027360000, 

B01D0046520000, 

H05K0003340000, 

B32B0007020000 

(31) Priority Document No  :62/746167  

(32) Priority Date  :16/10/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2019/056078  

:14/10/2019 

(87) International Publication No  :WO 2020/081437  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CUMMINS FILTRATION IP, INC.  
      Address of Applicant :500 Jackson Street Columbus, Indiana 

47201 U.S.A. 

(72)Name of Inventor : 

   1)HABERKAMP, William C.  

   2)WANG, Kan 
 

(57) Abstract : 

Embodiments described herein relate generally to adhesive alloys and their use in filter media, and in particular to adhesive alloys that 

can be melt blown onto a filter media layer, and which are thermally activated to bond the filter media layer to another filter media 

layer. An adhesive alloy is provided. A thermally activated adhesive has a first melting temperature. A polymer has a second melting 

temperature greater than the first melting temperature. A ratio of the thermally activated adhesive in the adhesive alloy is in a range of 

5 wt% to 70 wt%. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202147015533 A 

(19) INDIA  

(22) Date of filing of Application :01/04/2021 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : MOBILE PRINTHEAD CLEANER FOR PRINT MODULE 
 

  

(51) International classification  

:B41J0002165000, 

B41J0002175000, 

B41J0002145000, 

B41J0002155000, 

B41J0011000000 

(31) Priority Document No  :62/726489  

(32) Priority Date  :04/09/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2019/048871  

:29/08/2019 

(87) International Publication No  :WO 2020/051066  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PROTOTYPE AND PRODUCTION SYSTEMS, INC.  
      Address of Applicant :4830 Azelia Avenue North, Suite 300 

Minneapolis, Minnesota 55429 U.S.A. 

(72)Name of Inventor : 

   1)RAYMOND, Willard  

   2)RAYMOND, Richard  

   3)BERGMAN, Nathan 

   4)KAUFHOLD, Anthony  

   5)LANGFORD, Charles 

   6)MANN, Nicholas 

   7)BEAUCHENE, Michael 
 

(57) Abstract : 

A single pass inkjet printer that utilizes a modular printing system with one or more self-contained printing modules, where each 

printing module is easy to remove and replace from a large printing machine, thus resulting in an overall system that is easy to service 

and maintain. Each module is a self-contained printer including an ink supply, printhead drive electronics, and printhead assembly in 

order to provide one color or fluid of inkjet printing capability. Each module includes a precise three-point compliant self-aligning 

mount system to obtain accurate printhead positioning, and a unique integrated printhead tending system that includes a compact 

movable vacuum knife for cleaning the printheads, and a printhead capping station for sealing and protecting the printheads from the 

ambient environment when not in use. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202147015549 A 

(19) INDIA  

(22) Date of filing of Application :01/04/2021 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : THREE-DIMENSIONAL DATA ENCODING METHOD, THREE-DIMENSIONAL DATA 

DECODING METHOD, THREE-DIMENSIONAL DATA ENCODING DEVICE, AND THREE-DIMENSIONAL DATA 

DECODING DEVICE 
 

  

(51) International classification  

:H04N0013246000, 

G11B0027100000, 

H04N0013194000, 

H04N0019630000, 

H04N0019700000 

(31) Priority Document No  :62/743229  

(32) Priority Date  :09/10/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/JP2019/039904  

:09/10/2019 

(87) International Publication No  :WO 2020/075781  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PANASONIC INTELLECTUAL PROPERTY 

CORPORATION OF AMERICA  
      Address of Applicant :20000 Mariner Avenue, Suite 200, 

Torrance, California 90503 U.S.A. 

(72)Name of Inventor : 

   1)IGUCHI, Noritaka  
 

(57) Abstract : 

This three-dimensional data encoding method generates (S5811) encoded data by encoding third point group data in which first point 

group data is combined with second point group data, and generates (S5812) a bit stream including the encoded data and control 

information. The encoded data includes a plurality of pieces of attribute information and position information about each of a plurality 

of three-dimensional points included in the third point group data, one of the plurality of pieces of attribute information includes first 

information that indicates whether the corresponding three dimensional point belongs to the first point group data or the second point 

group data, and the control information includes second information that indicates attribute information including the first information 

among the plurality of pieces of attribute information. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202147015933 A 

(19) INDIA  

(22) Date of filing of Application :05/04/2021 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : SCALE-DOWN CAPTURE PREVIEW FOR A PANORAMA CAPTURE USER INTERFACE 
 

  

(51) International classification  

:H04N0005232000, 

G06F0003048100, 

G06T0007730000, 

G06F0003010000, 

G06T0007000000 

(31) Priority Document No  :62/741730  

(32) Priority Date  :05/10/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2019/053126  

:26/09/2019 

(87) International Publication No  :WO 2020/072267  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GOOGLE LLC  
      Address of Applicant :1600 Amphitheatre Parkway Mountain 

View, California 94043 U.S.A. 

(72)Name of Inventor : 

   1)HUANG, Lawrence Chia-Yu 

   2)HINZ, Carsten 

   3)JOHNSTON, Chorong Hwang 

   4)MA, Mike  

   5)REYNOLDS, Isaac William 
 

(57) Abstract : 

This document describes apparatuses and techniques enabling a scale down capture preview for a panorama capture user interface. 

This scale down preview enables users to more-easily and more-accurately capture images for a panorama. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202147015947 A 

(19) INDIA  

(22) Date of filing of Application :05/04/2021 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : GRIPPING DEVICE AND DIVIDING DEVICE, AND TRANSPLANT DEVICE AND TRANSPLANT 

SYSTEM USING SAME 
 

  

(51) International classification  

:B25J0015020000, 

H02G0001120000, 

B25J0015000000, 

B66F0009180000, 

A61B0017680000 

(31) Priority Document No  :2018-190774  

(32) Priority Date  :09/10/2018 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2019/039927  

:09/10/2019 

(87) International Publication No  :WO 2020/075786  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)OHASHI ENGINEERING CO., LTD.  
      Address of Applicant :1-10, Omori-minami 3-chome, Ota-ku, 

Tokyo 1430013 Japan 

(72)Name of Inventor : 

   1)OHASHI Kazumichi  

   2)SUZUKI Hi roki  
 

(57) Abstract : 

A gripping device (60) grips a seedling bed piece (C3) into which a seedling has been planted. The gripping device comprises: at least 

a pair of gripping members (65) that are provided so as to be able to move relative to each other along a first direction; and at least a 

pair of tip portions (66) that are provided to the tips of the pair of gripping members (65) and that can grip the seedling bed piece (C3) 

by sandwiching at least two opposing side surfaces of the seedling bed piece. In conjunction with the relative movement of the pair of 

gripping members (65), each tip portion of the pair of tip portions (66) can mutually approach and separate while maintaining an equal 

distance therebetween over the entire length of the tip portions (66). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202147016083 A 

(19) INDIA  

(22) Date of filing of Application :06/04/2021 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : ELECTROLYTIC REACTOR AND METHOD OF OPERATING SAME 
 

  

(51) International classification  

:C02F0001461000, 

C02F0001467000, 

B05B0012120000, 

H05B0006060000, 

H02H0007120000 

(31) Priority Document No  :62/741637  

(32) Priority Date  :05/10/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/CA2019/051427  

:04/10/2019 

(87) International Publication No  :WO 2020/069628  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DYNACERT INC.  
      Address of Applicant :101-501 Alliance Avenue Toronto, 

Ontario M6N 2J1 Canada 

(72)Name of Inventor : 

   1)DHILLON, Bheepinderpreet 

   2)SINGH, Gurj ant 
 

(57) Abstract : 

The various embodiments disclosed herein relate to a system and a method of modifying a configuration of an electrolytic reactor. In 

at least one embodiment, the system comprises an electrolytic reactor assembly including a plurality of electrolytic cells, the 

electrolytic reactor assembly being configured to operate in at least two operation modes. The system also comprises at least one 

switching element coupled to the electrolytic reactor assembly, a control unit, and a monitoring system coupled to the control unit, 

where the monitoring system is configured to monitor at least one attribute associated with the electrolytic reactor assembly. The 

control unit is configured to modify the configuration of the electrolytic reactor assembly between the at least two operation modes 

based on the at least one attribute associated with the electrolytic reactor assembly monitored by the monitoring system. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202147016102 A 

(19) INDIA  

(22) Date of filing of Application :06/04/2021 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : VACCINE, METHOD OF VACCINATION AGAINST CLOSTRIDIUM DIFFICILE 
 

  

(51) International classification  

:A61K0039000000, 

A61K0039080000, 

A61K0039112000, 

G01N0033569000, 

C07K0014330000 

(31) Priority Document No  :62/734103  

(32) Priority Date  :20/09/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2019/051996  

:19/09/2019 

(87) International Publication No  :WO 2020/061357  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THE ROYAL INSTITUTION FOR THE 

ADVANCEMENT OF LEARNING/MCGILL UNIVERSITY  
      Address of Applicant :845 Sherbrooke Street West Montreal, 

Qubec H3A 0G4 Canada 

   2)AVIEX TECHNOLOGIES LLC  
(72)Name of Inventor : 

   1)WARD, Brian  

   2)WINTER, Kaitlin  
 

(57) Abstract : 

An attenuated Salmonella enterica serovar Typhimurium strain (YS1646) is repurposed to produce a vaccine. Plasmid-based 

candidates expressing either the TcdA or TcdB RBD were screened. Different vaccine routes and schedules were tested to achieve 

detectable serum and mucosal antibody titers in C57BL/6J mice. When given in a multi-modality schedule over 1 week (day 0 

IM+PO, days 2 and 4 PO), several candidates provided 100% protection against lethal challenge. Substantial protection (82%) was 

achieved with combined PO TcdA/TcdB vaccination alone (d0, 2 and 4). These data demonstrate the potential of the YS1646-based 

vaccines for C. difficile. 
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(19) INDIA  

(22) Date of filing of Application :06/04/2021 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : MOTORISED VEHICLE 
 

  

(51) International classification  

:B60K0017040000, 

B60K0007000000, 

A61G0005040000, 

B62D0055084000, 

B61D0003100000 

(31) Priority Document No  :1858913  

(32) Priority Date  :27/09/2018 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/EP2019/076316  

:27/09/2019 

(87) International Publication No  :WO 2020/065071  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MOONBIKES MOTORS  
      Address of Applicant :10, rue Affre 75018 PARIS France 

(72)Name of Inventor : 

   1)MURON, Nicolas 
 

(57) Abstract : 

The invention concerns a motorised vehicle (1), comprising a front part (2) equipped with at least one steering skid (21) intended to be 

steered by a handlebar (22), a rear part (3) comprising a chassis (31) rigidly attached to a tracked propulsion means (32) and driven by 

a transmission mechanism (4) configured to be powered by a motor (5), the motorised vehicle (1) being characterised in that the motor 

(5) is housed inside a wheel (41) of the transmission mechanism (4) forming a drive wheel of the propulsion means (32) called a 

motor wheel (41), the propulsion means (32) being supported by a bogie (8) comprising an upper bogie (81) rigidly attached to the 

chassis (31) and a lower bogie (82), connected together by a suspension mechanism (80), the lower bogie (82) being articulated with 

respect to the upper bogie (81), the motor wheel (41) being rigidly attached to the lower bogie (82) at the rear thereof. The vehicle (1) 

preferably comprises a mechanical link (6) for mechanically connecting the front part (2) with the rear part (3), the mechanical link (6) 

being detachable. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202147016289 A 

(19) INDIA  
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(54) Title of the invention : AIR FILTER ASSEMBLY WITH A PERMEABLE BAFFLE 
 

  

(51) International classification  

:B01D0046000000, 

B01D0046520000, 

B01D0046240000, 

B01D0046120000, 

F02M0035024000 

(31) Priority Document No  :62/749477  

(32) Priority Date  :23/10/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2019/056181  

:15/10/2019 

(87) International Publication No  :WO 2020/086322  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 
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        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)CUMMINS FILTRATION IP, INC.  
      Address of Applicant :500 Jackson Street Columbus, Indiana 

47201 U.S.A. 

(72)Name of Inventor : 

   1)LOUISON, Matthew 

   2)SCHWARTZ, Scott W. 
 

(57) Abstract : 

An air filter assembly comprises a housing, a filter element and a permeable baffle. The housing comprises an outer wall with a 

substantially cylindrical inner surface, an inlet, and an outlet. The inlet is positioned along and extends through the outer wall. The 

outlet is positioned along and extends through an axial end of the housing. The filter element comprises a filter media with a 

substantially cylindrical outer surface. The filter element is positionable within the housing. The permeable baffle is positioned 

between the inlet and the filter element. The permeable baffle allows at least some air to flow therethrough. 
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(19) INDIA  
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(54) Title of the invention : FLEXIBLE STAMP WITH TUNABLE HIGH DIMENSIONAL STABILITY 
 

  

(51) International classification  

:H05K0001020000, 

H01L0023000000, 

B44B0005000000, 

H01L0023373000, 

B22F0003240000 

(31) Priority Document No  :18200147.9  

(32) Priority Date  :12/10/2018 

(33) Name of priority country  :EPO 
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        Filing Date 

:PCT/EP2019/077606  

:11/10/2019 

(87) International Publication No  :WO 2020/074709  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 
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:NA 
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(71)Name of Applicant :  

   1)MORPHOTONICS B.V.  
      Address of Applicant :De Run 4281 5503 LM VELDHOVEN 

Netherlands 

(72)Name of Inventor : 

   1)TER MEULEN, Jan Matthijs  

   2)TITULAER, Bram Johannes 

   3)VELDHUIZEN, Leon Willem  

   4)VAN ERVEN, Adrianus  
 

(57) Abstract : 

A flexible stamp comprising at least three layers, an upper layer as a texturing layer (203) having a relief area (203B), a strengthening 

layer (202) and a protective layer (201), characterized in that the strengthening layer (202) has a thermal expansion coefficient of 10 

ppm/°C or lower, a Young's modulus in the range of 10 GPa - 200 GPa, a layer thickness of below 300 µm and an area which at least 

covers the relief area (203B). 
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(19) INDIA  
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(54) Title of the invention : MUTANT STRAIN OF TRICHODERMA REESEI, AND PROTEIN MANUFACTURING METHOD 
 

  

(51) International classification  

:C12N0009420000, 

C12N0015800000, 

C12P0021020000, 

C07K0016280000, 

C12N0009360000 

(31) Priority Document No  :2018-192641  

(32) Priority Date  :11/10/2018 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2019/039935  

:10/10/2019 

(87) International Publication No  :WO 2020/075788  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)TORAY INDUSTRIES, INC.  
      Address of Applicant :1-1, Nihonbashi-Muromachi 2-chome, 

Chuo-ku, Tokyo 1038666 Japan 

(72)Name of Inventor :  

   1)KAGAWA, Yusuke  

   2)HIRAMATSU, Shingo 

   3)YAMADA, Katsushige 
 

(57) Abstract : 

The present invention relates to a mutant strain of Trichoderma reesei that has a mutation eliminating or reducing a function of a 

polypeptide that comprises the amino acid sequence shown in SEQ ID NO:8, said mutant strain preferably further having the mutation 

indicated hereinafter in one or more polypeptides selected from polypeptides comprising the amino acid sequence shown in any of 

SEQ ID NO:6, 7, 9, and 10. Proteins, especially cellulases, can be produced using said mutant strain, while keeping the viscosity of a 

cultivation liquid low during cultivation. 
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(54) Title of the invention : METHODS FOR TREATING PANCREATITIS 
 

  

(51) International classification  

:A61K0039000000, 

C07K0016280000, 

A61K0031122000, 

A61P0001180000, 

A61P0021000000 

(31) Priority Document No  :62/729354  

(32) Priority Date  :10/09/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2019/050262  

:09/09/2019 

(87) International Publication No  :WO 2020/055768  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)COLD SPRING HARBOR LABORATORY  
      Address of Applicant :1 Bungtown Road Cold Spring Harbor, 

New York 11724 U.S.A. 

(72)Name of Inventor : 

   1)ENGLE, Dannielle D. 

   2)TUVESON, David A. 
 

(57) Abstract : 

Provided herein is a method for preventing, treating, ameliorating, or managing pancreatitis in a subject in need thereof comprising 

administering to the subject a therapeutically effective amount of an antibody or functional fragment thereof that binds to CA19-9. 
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(19) INDIA  

(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : SILVER-GRAPHENE COMPOSITE COATING FOR SLIDING CONTACT AND ELECTROPLATING 

METHOD THEREOF 
 

  

(51) International classification  

:C25D0015000000, 

C25D0003460000, 

A61K0008410000, 

C25D0005540000, 

C25D0005340000 

(31) Priority Document No  :18199860.0  

(32) Priority Date  :11/10/2018 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2019/077292  

:09/10/2019 

(87) International Publication No  :WO 2020/074552  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ABB POWER GRIDS SWITZERLAND AG  
      Address of Applicant :Bruggerstrasse 72 5400 Baden 

Switzerland 

(72)Name of Inventor : 

   1)ANDERSSON, Anna 
 

(57) Abstract : 

The present disclosure relates to a method of electroplating of a silver- graphene composite onto a substrate (1). The method 

comprises preparing a plating bath (6) comprising: a dissolved water soluble silver salt, dispersed graphene flakes (3), and an aqueous 

electrolyte (2) comprising a silver complexing agent, a cationic surfactant, and a pH adjusting compound. The zeta potential of the 

graphene-electrolyte interface in the plating bath is adjusted to be positive and within the range of 10-30 mV by means of the cationic 

surfactant and the pH adjusting compound. The method also comprises applying a negative electric potential on the substrate surface 

(4) such that electrophoresis of the graphene flakes occurs and said flakes are co-deposited with the silver during electroplating thereof 

to form a silver-graphene composite coating on the substrate surface. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202147016501 A 

(19) INDIA  

(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : SHORT CYCLIC PEPTIDES FOR THE TREATMENT OF GRAVES' DISEASE 
 

  

(51) International classification  

:A61K0009000000, 

A61K0039000000, 

A61K0038000000, 

C07K0007080000, 

A61K0045060000 

(31) Priority Document No  :18194531.2  

(32) Priority Date  :14/09/2018 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2019/074547  

:13/09/2019 

(87) International Publication No  :WO 2020/053417  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ADVANCECOR GMBH  
      Address of Applicant :Fraunhoferstr. 9A 82152 Martinsried 

Germany 

(72)Name of Inventor : 

   1)FASSBENDER, Julia 

   2)HOLTHOFF, Hans-Peter 

   3)LI, Zhongmin  

   4)UNGERER, Martin  
 

(57) Abstract : 

The present invention relates to short cyclic peptides, their use in the treatment, amelioration or prevention of a disease caused by 

antibodies targeting the thyrotropin-TSH receptor (TSHR) in the thyroid gland, in particular Graves' disease and orbitopathy, and to 

pharmaceutical compositions comprising the same. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202147016502 A 

(19) INDIA  

(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : PROCESS FOR THE PREPARATION OF METHANOL 
 

  

(51) International classification  

:C07C0029151000, 

C07C0029152000, 

C07C0001200000, 

C25B0001040000, 

C07C0031040000 

(31) Priority Document No  :PA 2018 00573  

(32) Priority Date  :13/09/2018 

(33) Name of priority country  :Denmark 

(86) International Application No 

        Filing Date 

:PCT/EP2019/072965  

:28/08/2019 

(87) International Publication No  :WO 2020/052979  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HALDOR TOPSĕE A/S 
      Address of Applicant :Haldor Tops¸es All 1 2800 Kgs. Lyngby 

Denmark 

(72)Name of Inventor : 

   1)TJĂRNEHOV, Emil Andreas 

   2)PEDERSEN, Lars Storm 

   3)HULTQVIST, Michael  

   4)ESKESEN, Şren Gr¸nborg 

   5)JENSEN, Louise Wissing 
 

(57) Abstract : 

Process for the preparation of a methanol product comprising the steps of a) providing a first process stream consisting essentially of 

carbon dioxide; b) providing a second process stream consisting of hydrogen by electrolyzing water in an electrolysis unit; c) mixing 

the first and second process in amount to obtain a methanol synthesis gas with a mole ratio of H2 and CO2 of between 2.5 and 3.5; d) 

catalytic converting the methanol synthesis gas into raw methanol in at least one methanol reactor; e) purifying the raw methanol in a 

distillation unit; and recovering waste heat generated in the electrolysis unit in step (b) by transferring the waste heat to a circulating 

heat transfer medium by indirect heat exchange with the waste heat and by indirect heat exchange of the heated heat transfer medium 

with steam used for the distillation of the raw methanol, wherein the heated transfer medium is compressed upstream the indirect heat 

exchange with steam. 
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(19) INDIA  

(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : COMPOSITION FOR INDUCING DEATH OF CELLS HAVING MUTATED GENE, AND METHOD 

FOR INDUCING DEATH OF CELLS HAVING MODIFIED GENE BY USING COMPOSITION 
 

  

(51) International classification  

:C07K0014470000, 

C07K0007080000, 

G01N0033680000, 

C07K0005107000, 

A61P0035000000 

(31) Priority Document No  :10-2018-0109214  

(32) Priority Date  :12/09/2018 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2019/011866  

:11/09/2019 

(87) International Publication No  :WO 2020/055187  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INSTITUE FOR BASIC SCIENCE  
      Address of Applicant :55, Expo-ro Yuseong-gu Daejeon 

34126 Republic of Korea 

   2)UNIST(ULSAN NATION AL INSTITUTE OF SCIENCE 

AND TECHNOLOGY)  
(72)Name of Inventor : 

   1)MYUNG, Kyungjae 

   2)KWON, Taejoon 

   3)BAEK, In -Joon 

   4)RA, Jae Sun 

   5)SEO, Yuri 

   6)YUN, Seongmin 
 

(57) Abstract : 

The present invention relates to: a composition for inducing the death of cells having a mutated gene, containing a nucleic acid 

cleavage enzyme and a cleavage factor; and a method for inducing the death of cells having a mutated gene. 
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(19) INDIA  

(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : SUSTAINED RELEASE FORMULATIONS IN DELIVERY DEVICES 
 

  

(51) International classification  

:A23K0050100000, 

A61K0009000000, 

A61D0007000000, 

A61K0008260000, 

A61J0001000000 

(31) Priority Document No  :746209  

(32) Priority Date  :10/09/2018 

(33) Name of priority country  :New Zealand 

(86) International Application No 

        Filing Date 

:PCT/NZ2019/050119  

:10/09/2019 

(87) International Publication No  :WO 2020/055270  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ARGENTA INNOVATION LIMITED  
      Address of Applicant :2 Sterling Avenue Manurewa East 

Auckland, 2102 New Zealand 

(72)Name of Inventor : 

   1)GILL, David Anthony  

   2)MORROW, Desmond Ian John 

   3)VENNING, Michael 
 

(57) Abstract : 

The present invention relates to an intra-ruminal device comprising a body substantially impervious to rumen fluid, the body 

comprising a barrel, at least one outlet, at least one matrix comprising at least one active ingredient and at least one clay mineral, a 

compression arrangement and at least one variable geometry device dependent from the body, use of the intra-ruminal device and a 

method of treating a ruminant animal by administering the intra-ruminal device to the animal. 
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(19) INDIA  

(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : COMPRESSED-FLUID DISCHARGE CONTROL DEVICE 
 

  

(51) International classification  

:F16K0031122000, 

B60T0013660000, 

F16K0031400000, 

F16K0007170000, 

F16K0027020000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2018/033873  

:12/09/2018 

(87) International Publication No  :WO 2020/054000  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SMC CORPORATION  
      Address of Applicant :14-1, Sotokanda 4-chome, Chiyoda-ku, 

Tokyo 1010021 Japan 

(72)Name of Inventor : 

   1)DOI Yoshitada 

   2)SASAKI Hiroaki  

   3)OSHIMA Masayuki  
 

(57) Abstract : 

In a compressed-fluid discharge control device (10), there are formed a valve chamber (68) communicated with a discharge channel 

(70) and supply channels (24, 66) for supplying a compressed fluid, and a pilot chamber (82) into which the compressed fluid is 

introduced from the supply channels (24, 66). A diaphragm valve (16) for communicating or cutting off communication of the supply 

channels (24, 66) and the discharge channel (70) seats on or separates from a valve seat (72) provided in the valve chamber (68). Pilot 

channels (78, 80) through which a compressed fluid supplied to the pilot chamber (82) passes are formed in the diaphragm valve (16). 

The compressed-fluid discharge control device (10) has a pilot chamber opening/closing valve for opening or closing the pilot 

chamber (82). The pilot chamber opening/closing valve comprises a solenoid valve (20) which is opened in response to energization 

thereof and closed in response to de-energization thereof. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202147016506 A 

(19) INDIA  

(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : ELECTRICITY METER THERMAL PERFORMANCE MONITORING 
 

  

(51) International classification  

:G01R0022060000, 

G01D0004000000, 

F02D0041220000, 

G01R0021000000, 

F01N0011000000 

(31) Priority Document No  :18194512.2  

(32) Priority Date  :14/09/2018 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2019/073811  

:06/09/2019 

(87) International Publication No  :WO 2020/053085  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LANDIS+GYR AG  
      Address of Applicant :Alte Steinhauserstrasse 18 6330 Cham 

Switzerland 

(72)Name of Inventor : 

   1)DAVIS, Ian, Jackson 
 

(57) Abstract : 

The present invention relates to a method of monitoring a functional state of an electricity meter (2), comprising the steps of 

generating at least one temperature signal from which an actual temperature value (T) of the electricity meter (2) can be derived; 

determining whether the actual temperature value (T) and/or a gradient (Gm) thereof exceeds at least one threshold value (L) derived 

from at least one predefined temperature curve (T300) representing predefined temperature values (T) of the electricity meter (2) over 

time according to a modelled thermal behaviour of the electricity meter (2). Further, the present invention relates to a computer 

program (4) for monitoring a functional state of an electricity meter (2). Furthermore, the present invention relates to a computer-

readable data carrier (5) having stored thereon a computer program (4) according to the present invention, and to a data carrier signal 

(6) carrying a computer program (4) according to the present invention. Moreover, the present invention relates to an electricity meter 

(2) configured to carry out the computer program (4) according to the present invention. Finally, the present invention relates to an 

electricity metering system (1), in particular an Advanced Metering Infrastructure (AMI), comprising at least one electricity meter (2) 

and/or at least one administration device (3) configured to carry out a method according to the present invention. 
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(54) Title of the invention : IMMUNOGEN FOR BROAD-SPECTRUM INFLUENZA VACCINE AND APPLICATION THEREOF 
 

  

(51) International classification  

:A61K0039000000, 

A61K0039120000, 

A61K0039145000, 

A61P0031160000, 

A61P0037040000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2018/105020  

:11/09/2018 

(87) International Publication No  :WO 2020/051766  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHANGHAI PUBLIC HEALTH CLINICAL CENTER  
      Address of Applicant :Research Center Room 308, 2901 

Caolang Road Jin Shan District Shanghai 201508 China 

(72)Name of Inventor : 

   1)XU, Jianqing 

   2)ZHANG, Xiaoyan 

   3)XIE, Xinci  
 

(57) Abstract : 

The present invention provides a novel influenza immunogen, having a sequence comprising an amino acid sequence shown in SEQ 

ID No. 1 or SEQ ID No. 2, an immunogenic fragment thereof, or a combination thereof. Further, the present invention also provides a 

recombinant vector vaccine utilizing the immunogen and an application of an immunization method thereof in an influenza vaccine. 

The invent sequentially applies various vector vaccines expressing the novel influenza immunogen, and utilizes a combination of 

systemic immunity and local immunity, so as to locally induce a high level of T cell immune response in the respiratory tract, thereby 

providing broad-spectrum protection against various influenza virus infections. 
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(19) INDIA  
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(54) Title of the invention : COMBING MACHINE 
 

  

(51) International classification  

:D01G0019080000, 

D01G0021000000, 

D01G0019280000, 

D01G0019000000, 

D01G0019260000 

(31) Priority Document No  :10 2018 122 276.9  

(32) Priority Date  :12/09/2018 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2019/069484  

:19/07/2019 

(87) International Publication No  :WO 2020/052837  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 
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        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)TRTZSCHLER GMBH & CO. KG  
      Address of Applicant :Duvenstrae 82 - 92 41199 

Mnchengladbach Germany 

(72)Name of Inventor :  

   1)SAEGER, Nicole 

   2)FRIEDRICH, Roland  
 

(57) Abstract : 

The invention relates to a combing machine (1) comprising more than eight combing heads, wherein each combing head is designed to 

be fed by means of at least one lap or by means of at least one sliver from cans, wherein the combed fibres are combined to form a 

separate sliver per combing head and are transported to a finish table (5), supplied to a draw frame (10), and drawn out to form a sliver 

and placed in a can. According to the invention, the draw frame (10) has a working width, on the nip line of the main draft, of more 

than 180 mm, preferably at least 200 mm. 
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(19) INDIA  
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(54) Title of the invention : PROCESS FOR PREPARING A COATED GLASS SUBSTRATE 
 

  

(51) International classification  

:C23C0016400000, 

H01L0021020000, 

C03C0017340000, 

C03C0017245000, 

C03C0017000000 

(31) Priority Document No  :1816381.6  

(32) Priority Date  :08/10/2018 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/GB2019/052845  

:08/10/2019 

(87) International Publication No  :WO 2020/074877  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 
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        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)PILKINGTON GROUP LIMITED  
      Address of Applicant :European Technical Centre Hall Lane 

Lathom, Nr. Ormskirk Lancashire L40 5UF U.K. 

(72)Name of Inventor : 

   1)RAISBECK, Deborah 

   2)SKINNER, Paul Andrew 

   3)LEITL, Hans -Eckhard 

   4)GLYNN, Mark John  

   5)RIMMER, David  

   6)SANDERSON, Kevin David 
 

(57) Abstract : 

A chemical vapour deposition process for preparing a coated glass substrate, said process comprising at least the following steps in 

sequence: a) providing a glass substrate having a surface, b) depositing a layer based on SiCO and/or SiNO on the surface of the glass 

substrate, c) exposing the layer based on SiCO and/or SiNO to a gaseous mixture (i) comprising water, and d) subsequently depositing 

a layer based on a TCO over the layer based on SiCO and/or SiNO. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202147016517 A 

(19) INDIA  

(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : VENDING MACHINE 
 

  

(51) International classification  

:G07F0009100000, 

G07F0011160000, 

B65D0081380000, 

G07F0011420000, 

A61M0005140000 

(31) Priority Document No  :16/130717  

(32) Priority Date  :13/09/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2019/048793  

:29/08/2019 

(87) International Publication No  :WO 2020/055601  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PEPSICO, INC. 
      Address of Applicant :700 Anderson Hill Road Purchase, New 

York 10577 U.S.A. 

(72)Name of Inventor : 

   1)JAFA, Emad 

   2)LAU, Cheuk Chi 

   3)LI, Xuejun  

   4)SEROCK, Yong 

   5)CHAN, Wai Ting  

   6)JOHNSTONE, Samuel Luke 

   7)MITCHELL, Martyn Thomas  

   8)MORRISON, Euan 

   9)WILLIAMS, Erik David  
 

(57) Abstract : 

Vending machines for storing and dispensing products to consumers in a space-efficient manner. A vending machine may include a 

product compartment, a product storage system, a support structure, a dispensing port, and a product delivery system. The support 

structure may elevate the product compartment and form a void beneath the product compartment. Other structures may occupy the 

void beneath the product compartment, or humans may walk through the void beneath the product compartment. A product may be 

automatically moved from the product compartment to the dispensing port using the product delivery system. 
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(19) INDIA  
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(54) Title of the invention : SYSTEM AND METHOD FOR DEPENDENCY ANALYSIS IN A MULTIDIMENSIONAL 

DATABASE ENVIRONMENT 
 

  

(51) International classification  

:G06F0016245500, 

G06Q0010100000, 

G06F0009500000, 

G06F0016230000, 

G06F0008410000 

(31) Priority Document No  :201841039503  

(32) Priority Date  :18/10/2018 

(33) Name of priority country  :India 

(86) International Application No 

        Filing Date 

:PCT/US2019/056363  

:15/10/2019 

(87) International Publication No  :WO 2020/081586  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ORACLE INTERNATIONAL CORPORATION  
      Address of Applicant :500 Oracle Parkway, M/S 5op7 

Redwood Shores, California 94065 U.S.A. 

(72)Name of Inventor : 

   1)KATKADE, Pralhad  

   2)REICHMAN, Natalia  

   3)RIABOI, Sergei 
 

(57) Abstract : 

In accordance with an embodiment, dependency analysis is done for each dynamic (or temporary) member to collect list of runtime as 

well as static dependents in both BSO (block storage option) and ASO (aggregate storage option) cubes. This enables the member to 

join hybrid flow for its execution in bottom up approach. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202147016575 A 

(19) INDIA  
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(54) Title of the invention : METHOD AND APPARATUS FOR PRINTING ON CYLINDRICAL OBJECTS 
 

  

(51) International classification  

:B41F0017000000, 

B29K0105080000, 

B41F0007000000, 

B41F0023000000, 

B41F0017300000 

(31) Priority Document No  :1814882.5  

(32) Priority Date  :13/09/2018 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/IB2019/057474  

:05/09/2019 

(87) International Publication No  :WO 2020/053709  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LANDA LABS (2012) LTD. 
      Address of Applicant :P.O. Box 2418 7612301 Rehovot Israel 

(72)Name of Inventor : 

   1)LANDA, Benzion 
 

(57) Abstract : 

An apparatus is disclosed for printing images on generally cylindrical objects. The apparatus comprises an impression station that 

includes a movable imaging surface for bearing an ink image; and a transport mechanism for advancing the objects through the 

impression station, comprising a drive member rotatably connected to a plurality of rotatable mandrels, each for mounting a respective 

one of the objects, the transport mechanism being configured to cause each object to rotate during passage through the impression 

station such that, within a nip region of the impression station, the surface of the object makes rolling contact with the imaging 

surface, thereby causing the ink image on the imaging surface to be impressed on the surface of the object. An impression platen is 

provided opposite the imaging surface within the nip region of the impression station, the impression platen being configured to apply 

a force, directly or indirectly, to the objects to ensure rolling contact between the objects and the imaging surface and being stationary 

in the direction of movement of the imaging surface. 
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(54) Title of the invention : METHOD AND SYSTEM FOR SINGLE PURPOSE PUBLIC KEYS FOR PUBLIC LEDGERS 
 

  

(51) International classification  

:H04L0009080000, 

H04L0009320000, 

H04L0029060000, 

G06Q0020400000, 

H04L0009300000 

(31) Priority Document No  :16/158971  

(32) Priority Date  :12/10/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/CA2019/051439  

:09/10/2019 

(87) International Publication No  :WO 2020/073124  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)BLACKBERRY LIMITED  
      Address of Applicant :2200 University Avenue, East 

Waterloo, Ontario N2K 0A7 Canada 

(72)Name of Inventor : 

   1)BROWN, Daniel Richard L. 
 

(57) Abstract : 

A method at a computing device in a public ledger cryptography system, the method including creating a purpose string, the purpose 

string defining transaction parameters for an account within the public ledger cryptography system; using the purpose string to create a 

private key and associated public key for an account within the public ledger cryptography system; and providing the purpose string 

for use in verification of a transaction from the account within the public ledger cryptography system. 
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(19) INDIA  

(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : COMPOSITIONS AND METHODS FOR THE TREATMENT OF PARKINSON'S DISEASE 
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(72)Name of Inventor : 

   1)KANDULA, Mahesh 
 

(57) Abstract : 

The invention relates to the compounds of formula I, formula II and/or formula III or its pharmaceutical acceptable salts, as well as 

polymorphs, solvates, enantiomers, stereoisomers and hydrates thereof. The pharmaceutical compositions comprising an effective 

amount of compound of formula I, formula II or formula III, and methods for treating or preventing Parkinson's disease may be 

formulated for oral, buccal, rectal, topical, transdermal, transmucosal, intravenous, parenteral administration, subcutaneous, depot, 

intramuscular, syrup, or injection. Such compositions may be used to treatment or management of Parkinson's disease as well as 

scleroderma, restless leg syndrome, hypertension and gestational hypertension. 
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(57) Abstract : 

Mechanical atherectomy and/or thrombectomy devices configured to remove obstructions (e.g., plaque material) of different 

consistencies and/or sizes from blood vessels. The devices may include a tractor comprising a flexible tube of material that inverts as 

it rolls over itself while being drawn into the open distal end of a catheter in a conveyor-like motion. The flexible tube can include 

features that facilitate engagement with the obstruction, enhance smooth tractor motion and/or promote movement control of the 

device within the blood vessel. 
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(57) Abstract : 

Examples are disclosed related to presenting on a client device configured for a first digital rights management technology (DRM-1) 

content that is protected by a second digital rights management technology (DRM-2). One example provides a computing device 

configured to receive a request from an application for a DRM-2 license acquisition challenge, forward the request to a DRM-2 

license acquisition challenge generator, receive a DRM-2 license acquisition challenge and DRM-2 state information, send the DRM-2 

license acquisition challenge to the application, receive, from the application, a DRM-2 license acquisition response, generate a DRM-

1 license acquisition challenge incorporating the DRM-2 license acquisition challenge, the DRM-2 license acquisition response, and 

the DRM-2 state information, send the DRM-1 license acquisition challenge to a remote DRM- 1 license acquisition server, receive a 

DRM-1 license acquisition response comprising a key and a license policy, enforce the license policy for content protection, and 

decrypt content using the key. 
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(57) Abstract : 

A polarization-based dynamic focuser for a near-eye display includes a first polarizer configured to polarize environmental light 

incident on the first polarizer, such that environmental light passing through the first polarizer toward a user eye has a first polarity. 

An image source is positioned between the user eye and the first polarizer. The image source is transparent to the environmental light 

and is configured to output image display light toward the user eye, at least some of the image display light having a second polarity. 

A dynamic lens is positioned between the user eye and the image source, and is configured to selectively focus incident light having 

the second polarity toward the user eye at a controllable virtual distance, where the dynamic lens does not affect incident light having 

the first polarity. 
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(57) Abstract : 

A communal computing device such as an interactive digital whiteboard can provide progressively more access to functionality and 

data on the device based on a level of certainty in the identity of a user. If a user is identified based on one or more low-fidelity 

identification signals such as an image of the user or a device identifier, the communal computing device may provide a first level of 

functionality that is limited. If the user requests greater access, the communal computing device can request that a trusted cloud-based 

provider authenticate the user by way of a personal device, such as a smartphone. The authentication may be a password or high-

fidelity biometric identification. The cloud-based provider communicates successful authentication to the communal computing device 

and it, in turn, provides the user access to higher, second level of functionality. 
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(57) Abstract : 

Described herein are mechanical inverting tube apparatuses that may be used to remove clot (e.g., thrombectomy), the apparatuses 

including an inversion support catheter having an expandable funnel-shaped distal end, and a flexible tube that can be continuously 

rolled over the funnel-shaped distal end and invert into the inner lumen of the inversion support catheter. 
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(57) Abstract : 

Methods, systems, and devices for measurement reporting for network maintenance are described. An exemplary method for wireless 

communication includes transmitting, to a network device and based on a trigger, a maintenance message comprising measurement 

records associated with at least one of a data transmission on a pre-configured resource during idle mode, a master information block 

(MIB) acquisition duration or a system information block (SIB) acquisition duration, or a performance of a multicast service 

reception, where the trigger is based on a periodic reporting schedule, an occurrence of an event, or an establishment of a wireless 

communication with the network device. In another exemplary method, the measurement records associated with at least one of a 

mobility of the terminal, a random access channel (RACH) performance or a radio link failure (RLF). 
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(57) Abstract : 

The invention discloses a metal and semi-metal oxide powder that, when applied to an environment, inhibits the growth of colonies of 

microorganisms, wherein the powder includes particles comprising a particle size distribution between 0.1 to 100 microns, which are 

formulated as a strongly bonded, porous, composite of nano-scale grains of materials wherein the grains have a surface area of 75 to 

300 m2/g and which have less than about 10-4 % of free radical species by weight, and wherein the powder is adapted to release 

reactive oxygen species (ROS) burst when the particles come into contact with a microorganism. 
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(57) Abstract : 

A system (100) for detecting tissue inflammation, and gingivitis specifically, including a light emitter (102); a diffuse reflective 

spectroscopy probe (107) having a source-detector distance between 300µm-2000µm; and a plurality of detectors (106, 108, 110, 112) 

configured to detect: a first wavelength that is less than 615nm and having a first bandwidth; and second and third wavelengths that 

are equal to or greater than 615nm and have second and third bandwidths, respectively, wherein the second or third bandwidth is 

greater than the first bandwidth. 
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(57) Abstract : 

A system (100) for detecting tissue inflammation, and gingivitis specifically, including a light emitter (102) configured to emit light at 

a tissue region (104) within a user's mouth; a light detector (106) configured to detect optical signals diffusely reflected through the 

tissue region over a period of time; a controller (130) configured to: determine a slope signal (Q) based on at least two signals (R(1), 

R(2)) from the optical signals, the at least two signals including at least one signal from a hemoglobin-dominated wavelength range; 

determine one or more characteristics of the slope signal; and select a best measurement signal based on the one or more 

characteristics of the slope signal. The system further includes a user interface (116) configured to provide information regarding a 

position of a probe for accurate detection of tissue inflammation based on the one or more characteristics of the slope signal. 
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(57) Abstract : 

A system (100) for detecting tissue inflammation, gingivitis specifically, including a light emitter (102) configured to emit light at a 

tissue region within a user's mouth; at least four wavelength-sensitive photodetectors (110, 112, 114, and 116) configured to detect 

optical signals diffusely reflected through the tissue region, each of the at least four wavelength-sensitive photodetectors comprising a 

filter (BPF1, BPF2, BPF3, and BPF4) and a photodiode (D1, D2, D3, and D4), where the photodiodes are stacked on top of each other 

to generate current differential signals for amplifiers corresponding with the photodiodes, wherein the generation of the current 

differential signals removes an unwanted component from the optical signals prior to amplification; and an inflammation detection 

unit (136) configured to receive outputs from the corresponding amplifiers and detect inflammation at the tissue region. 
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(57) Abstract : 

A tissue inflammation detection system (600) including: a light emitter (602) configured to emit light towards tissue (604); at least one 

light detector (606) configured to detect diffuse reflective light from the tissue; and a controller (613) including a tissue inflammation 

detection unit (614) configured to analyze the detected diffuse reflective light in its spectral components. The tissue inflammation 

detection unit is configured to: determine a tissue contribution from a first wavelength region of a diffuse reflective spectroscopy 

signal where the diffuse reflective spectroscopy signal is dominated by tissue; extrapolate the tissue contribution to a second 

wavelength region where the diffuse reflective spectroscopy signal includes at least one detectable hemoglobin absorption feature; 

subtract the extrapolated tissue contribution from the diffuse reflectance signal; and determine the degree of tissue inflammation. 
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(57) Abstract : 

Some embodiments are directed to a public-key encryption device (20) and a private-key decryption device (10). The public-key 

encryption device is configured to compute a second public-key matrix (u), the second public-key matrix (u) having fewer matrix 

elements than the first public-key matrix (b) of the private-key decryption device. This reduces computation and bandwidth 

requirements at the side of the public-key encryption device. 
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(57) Abstract : 

The present invention relates to a calculation device (10) for comparing dark- field X-ray images. The calculation device (10) is 

configured for receiving a first dark-field X-ray image (11) describing first dark-field X-ray signals of a patient at an expiration state 

and for receiving a second dark-field X-ray image (12) describing second dark-field X-ray signals of the patient at an inspiration state. 

The calculation device is further (10) configured for normalizing the first dark-field X-ray signals of the first dark-field X-ray image 

(11) with a lung thickness value describing the lung thickness at the expiration state and for normalizing the second dark-field X-ray 

signals of the second dark-field X-ray image (12) with a lung thickness value describing the lung thickness at the inspiration state. 

Further, the calculation device (10) is configured for comparing the normalized first dark-field X-ray signals with the normalized 

second dark-field X-ray signals, thereby determining a comparison result (13) and for determining whether at least one area of the 

patient's lung with a ventilation defect exists based on the comparison result (13). 
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(57) Abstract : 

An apparatus for processing audiovisual data for a scene comprises a receiver (201) for receiving audiovisual data for the scene. The 

audiovisual data comprises audio data for the scene comprising a plurality of audio elements and image data for at least a first image 

of the scene where the first image has a first aspect ratio. An image remapper (203) performs a content dependent non-uniform 

mapping of the first image to a second image which has a different aspect ratio. The image remapper (207) is arranged to generate 

mapping data describing the content dependent non-uniform mapping. An audio remapper (207) replaces a first audio element of the 

plurality of audio elements by a second audio element generated by modifying a spatial property for the first audio element in 

response to the mapping data. The spatial property being modified may be a position and/or spatial spread of the first audio element. 
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(57) Abstract : 

The present invention provides an arrangement planning device with which it is possible to assist in arranging a plurality of storage 

cells most suitably in conformity to a user's intent or use principles. The present invention is provided with: a collection unit for 

collecting state information that indicates the current state of a plurality of storage cells; a predictive calculation unit for calculating a 

performance index pertaining to the exhaustion degree of the storage cells from the state information; a working amount acquisition 

unit for acquiring a requested working amount for the storage cells at a plurality of use places in which the storage cells are disposed; 

a policy acquisition unit for acquiring the working policy of the storage cells; an arrangement destination determination unit for 

determining the arrangement destination of the storage cells from among the plurality of use places, the arrangement destination 

determination unit determining the arrangement destination of the storage cells on the basis of the requested working amount, the 

performance index and the working policy. 
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(57) Abstract : 

The invention relates to a method for monitoring and operating a textile machine, and to an operating device for a textile machine for 

producing and treating synthetic threads. Here, at least one product parameter and/or process parameter is monitored and analysed by 

means of a machine learning program, in order to determine a source of disruption therefrom. Following the diagnosis of the source of 

disruption, the latter is assigned to one of a plurality of operating categories (BK), in order then to produce an operating command in 

relation to the operating category (BK) in question. To this end, the operating device according to the invention comprises a sensor 

apparatus (17) and an analysis/diagnostic unit (18), which is connected to an operating management unit (23), which, depending on 

the established source of disruption, is able to generate an operating command in relation to one of a plurality of operating categories 

(BK) and is able to be supplied to electronic end devices (24.1-24.3) assigned to one of the operating categories (BK). 
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(57) Abstract : 

A formulation comprising at least one ozonized oil for use in the prevention and/or treatment of a tumour, preferably a malignant 

tumour is described. The formulation is for use by administration chosen from oral, topical, by injection, and combinations thereof. 

The tumour is chosen from a solid tumour; a cutaneous tumour; a mucosal tumour; and a liquid tumour. 
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(57) Abstract : 

Methods and systems automatically protect radio network equipment in extreme weather conditions such as sand-storms or snow-

storms. A pair of phase-shift material grids having different orientations is installed at an air intake of the radio network equipment. 

One of the grids is powered to open or close the air intake according to a current amount of air-carried particles entering the radio 

network equipment and a temperature inside the radio network equipment. The current amount of air-carried particles entering the 

radio network equipment may be detected by a piezoelectric sensor. 
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(57) Abstract : 

The present invention addresses the problem of providing a pharmaceutical product containing, as an active ingredient, a compound 

having agonistic activity to STING. As a result of extensive investigations, the inventors of the present invention have discovered, as 

substances capable of solving the problem, compounds represented by general formula (I-1) [all of the symbols in the formula are as 

described in the description] and having agonistic activity to STING, thereby arriving at the present invention. The compounds 

represented by general formula (I-1) according to the present invention have agonistic activity to STING, and can thus be used as 

active ingredients of agents for treating, suppressing the progress of, and/or suppressing the recurrence of cancer or infectious 

diseases. 
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(57) Abstract : 

In a power supply system (10), a plurality of voltage converters (14) have chargeable/dischargeable batteries (12) connected to the 

respective primary sides (30) and have respective secondary sides (32) connected in parallel to each other. For each of the voltage 

converters (14), a voltage transformation rate (Tr) is set such that the current measured by a primary side current measuring instrument 

(16) is maintained within a first range between the discharge current maximum value (Idmax) of the batteries (12) connected to the 

primary sides (30) and the charge current maximum value (Icmax) of the batteries (12). 
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(57) Abstract : 

The present disclosure describes one or more aspects of surface-cell patch antenna arrays (204) integrated as part of a user equipment 

(110) housing (202). As part of integration, surface-cell patch antennas (404) are formed from surface-cells that comprise an 

electromagnetic-transparent metallic surface proximate an outer surface (402) of the housing (202). The surface-cell patch antennas 

(408), in turn, form a surface-cell patch antenna array (204). A transceiver module (206), disposed proximate an inner surface of the 

user equipment housing, includes a transceiver device (414) and a flexible printed circuit board (416) having traces (418, 422) that 

electrically couple the transceiver device (414) to the surface-cell patch antenna array (204). 
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(57) Abstract : 

The present invention relates to a method for the production of enzymes using a strain belonging to a filamentous fungus, which 

comprises three steps: (a) a first step of biomass growth, in the presence of at least one carbon-based growth substrate, in a stirred and 

aerated bioreactor (1) in batch phase mode, (b) a second step of diluting the culture medium obtained in the first step (a), (c) a third 

step of producing enzymes from the diluted culture medium obtained in the second step (b), in the presence of at least one carbon-

based inducer substrate, in fed-batch phase mode. 
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(57) Abstract : 

Solid-state additive manufacturing methods for compounding conductive plastic compositions, fabrication of conductive plastic parts 

and conductive coatings, and plastic recycling are disclosed. Electrically conductive or thermally conductive plastic compositions are 

compounded and subsequently printed with the solid-state additive manufacturing system. The solid-state fabricated compositions, 

parts and coatings can also be manufactured to be both thermally and electrically conductive. Solid-state plastic waste recycling 

methods are also disclosed where various plastic waste materials and shapes are solid-state processed. The plastic waste can be mixed 

with virgin plastic material or mixed with other types of materials such as metals, ceramics or their combination. The waste plastic 

feedstock is reinforced with different types of reinforcing particles or fibers, or various additives are added for improving properties of 

the final deposits. 
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(57) Abstract : 

Systems and methods for determining an indication of Iocationing accuracy are disclosed herein. In some embodiments, an antenna 

deployment including multiple antennas and corresponding locations for the antennas is obtained. Then, one or more radio 

characteristics are determined for ubiety locations based on the antenna deployment and an indication of Iocationing accuracy for the 

ubiety locations is determined based on the one or more radio characteristics. In this way, an antenna deployment can be evaluated for 

Iocationing accuracy. This may be used by a network engineer or an automated system to determine and/or refine an antenna 

deployment. 
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(57) Abstract : 

Circuits and method for multiplying floating point operands. An exponent adder circuit sums a first exponent and a second exponent 

and generates an output exponent. A mantissa multiplier circuit multiplies a first mantissa and a second mantissa and generates an 

output mantissa. A first conversion circuit converts the output exponent and output mantissa into a fixed point number. An 

accumulator circuit sums contents of an accumulation register and the fixed point number into an accumulated value and stores the 

accumulated value in the accumulation register. 
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(57) Abstract : 

Device for the in situ underwater removal of a layer of sludge and/or sand from the bottom of a wetland, the device containing: a 

diving bell (5) with an open bottom (7) and a lower free edge (10); means of driving the diving bell with its lower edge to a desired 

depth into the layer of sludge to be removed; a dredge pump (11) installed in the space of the diving bell and provided with an inlet 

(13) for pumping up the sludge and/or an outlet (15) to which a pipe (18) is connected for pumping the pumped up sludge and/or sand 

to a collector (17); a compressor (21) for pumping gas under pressure into the space of the diving bell during dredging, wherein the 

diving bell is also provided with a gas outlet (25) for the compressed gas, which gas outlet is adjustable in height in the diving bell 

because the outlet is attached to a float (27) that can float on the sludge. 
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   1)BELLARMIN, Edison  
 

(57) Abstract : 

The present disclosure provides a device and a system for evaluating parameters pertaining to health of an area of interest on a patient. 

The device includes one or more sensors adapted to measure one or more parameters at the area of interest; and a processor configured 

to: receive the measured parameters; receive a dataset of patient attributes; and determine, using a learning engine, a threshold value 

for each of the parameters based on analysis of previous instances corresponding values of the parameters and the dataset of patient 

attributes. The processor is configured to predict occurrence of a pressure ulcer at the area of interest when the value of at least one 

primary parameter exceeds a corresponding threshold value, for at least a predetermined duration of time. The one or more sensors can 

be an image capture device, a pressure sensor, a temperature sensor, a humidity sensor, etc. 
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   1)BELLARMIN, Edison  
 

(57) Abstract : 

The present disclosure provides a device, which includes: a first layer provided with a waterproof, breathable pressure re-distribution 

medium and adapted for adhesion around an area of interest on a patient prognosed for occurrence of pressure ulcer; at least one 

second layer disposed under the first layer and provided with pores, adapted for reducing impact of friction and shear on the area of 

interest; at least one third layer disposed under the at least one second layer, and made of a hard material and adapted for providing 

support to the device; and at least one fourth layer disposed under the at least one third layer, provided with grooved features, which 

allow for redistribution of pressure applied on the device. The device, when placed on the area of interest, allows for redistribution of 

pressure, reduced shear and reduced friction on the area of interest, and may be used for prevention of pressure ulcers. 
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(57) Abstract : 

An optical element and a monitoring system and method therefor, an active light emitting module, and a terminal, which relate to the 

technical field of electronic terminal devices, and which may monitor in real time whether optical elements such as a diffraction 

optical component or diffuser in the active light emitting module are broken or have come off, and turn off a laser when an optical 

element is broken or has come off so as to prevent the laser from leaking. The monitoring system of the optical element comprises an 

optical element (11), and a microprocessor (13), power supply (2) and laser (12) that are connected in sequence, wherein the optical 

element (11) is provided thereon with a detection wire (11-1), and two ends of the detection wire (11-1) are respectively connected to 

the microprocessor (13). The microprocessor (13) is configured to monitor in real time the resistance of the detection wire (11-1) or 

the voltage at two ends of the detection wire (11-1), determine according to the monitored resistance or voltage whether the optical 

element (11) is broken or has come off, and control the power supply (2) to stop supplying power to the laser (12) when determined 

that the optical element (11) is broken or has come off. 
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(57) Abstract : 

Embodiments of the present application provide a signal transmission method and a communication apparatus. The method comprises: 

when a network device finds that the success rate of uplink signals is low, determining a target transmission mode, and carrying the 

target transmission mode in first indication information to be sent to a terminal device, so that the terminal device sends a signal to the 

network device according to the target transmission mode. In the process, the network device controls the transmission mode of the 

terminal device, that is, the network device determines the target transmission mode according to network load, and the concentration 

of terminal devices in EDT mode or the first random access mode can be effectively reduced, that is, the collision probability of the 

EDT mode and the first random access mode is reduced, thereby implementing the purpose of improving the success rate of sending 

uplink signals by the terminal device in an idle state in a scheduling-free mode. 

  

No. of Pages : 68 No. of Claims : 46 



The Patent Office Journal No. 16/2021 Dated  16/04/2021                                    20049 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202147016816 A 

(19) INDIA  

(22) Date of filing of Application :09/04/2021 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : ALKYNYL NICOTINAMIDE COMPOUNDS AS KINASE INHIBITORS 
 

  

(51) International classification  

:A61N0005100000, 

C07K0016180000, 

C12N0015110000, 

C07D0519000000, 

C07D0487060000 

(31) Priority Document No  :62/730046  

(32) Priority Date  :12/09/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2019/057711  

:12/09/2019 

(87) International Publication No  :WO 2020/053812  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PURDUE RESEARCH FOUNDATION 
      Address of Applicant :1281 Win Hentschel Boulevard West 

Lafayette, Indiana 47906 U.S.A. 

(72)Name of Inventor : 

   1)SINTIM, Herman O.  

   2)LAROCQUE, Elizabeth 

   3)NAGANNA, N 
 

(57) Abstract : 

This invention relates to Alkynyl Nicotinamide compounds and their derivatives as kinase inhibitors. In addition, uses thereof for 

treatment of disease such as cancer and, in particular, acute myeloid leukemia are disclosed. 
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(57) Abstract : 

An aspect of present disclosure facilitates consumer controlled sharing of details of retail transactions. In one embodiment, a server 

receives a unique code for a retail transaction performed by a user (e.g. consumer), and then retrieves, based on the unique code, 

details of the retail transaction (including a set of items purchased as part of the retail transaction). The server then stores the details of 

the retail transaction associated with the user in a non-volatile storage. The server also enables the user to share the details of the 

transaction (or the information about an item purchased as part of the retail transaction) with third parties such as producers/ 

manufacturers, wholesalers, etc. Accordingly, a user/ consumer is provided enhanced control in the sharing of details of their retail 

transactions. 
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(57) Abstract : 

A method of wireless communication includes receiving, at a first communication node, information that includes one or more 

parameters indicating a time-domain characteristic of one or more interfered symbols due to a remote interference between the first 

communication node and a second communication node. The method also includes performing, by the first communication node, 

subsequent communications based on the information. 
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(57) Abstract : 

The present disclosure provides a vehicle-to-everything synchronization method and a device. The method is applicable to a first 

terminal, and the first terminal represents a transmission end of a direct synchronization signal. The method comprises: determining 

that a transmission period of a direct synchronization signal under a first network signal condition is a first period; upon detecting a 

second network signal condition different from the first network signal condition, adjusting the transmission period of the direct 

synchronization signal according to a preset rule, and obtaining an adjusted second period different from the first period; and 

transmitting, according to the second period, the direct synchronization signal to one or more second terminals representing receiving 

ends of the direct synchronization signal, such that the second terminals perform vehicle-to-everything synchronization according to 

the received direct synchronization signal. Thus, the present disclosure realizes adjustment of a transmission period of a direct 

synchronization signal according to a change in a network signal, thereby ensuring a reasonable vehicle-to-everything synchronization 

effect while saving energy consumption. 

  

No. of Pages : 29 No. of Claims : 13 



The Patent Office Journal No. 16/2021 Dated  16/04/2021                                    20053 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202147016939 A 

(19) INDIA  

(22) Date of filing of Application :09/04/2021 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : PESTICIDAL COMBINATIONS OF YERSINIA AND BACILLUS 
 

  

(51) International classification  

:C07K0014325000, 

C07K0014240000, 

C07K0014195000, 

H04W0052340000, 

A01N0063000000 

(31) Priority Document No  :62/734335  

(32) Priority Date  :21/09/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2019/051951  

:19/09/2019 

(87) International Publication No  :WO 2020/061326  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NOVOZYMES BIOAG A/S  
      Address of Applicant :Krogshoejvej 36 DK-2880 Bagsvaerd 

Denmark 

   2)LELAND, Jarrod  
(72)Name of Inventor : 

   1)LELA ND, Jarrod 

   2)LELAND, Jarrod  
 

(57) Abstract : 

Disclosed herein are pesticicial combinations, including combinations of Yersinia entomophaga (and/or toxins therefrom) and/or 

Yersinia nurmii (and/or toxins therefrom) with Bacillus thuringiensis (and/or toxins therefrom). As shown herein, such combinations 

may provide unexpected pesticidal effects and may be useful for treating insects and other pests and for enhancing plant growth and/or 

yield. 

  

No. of Pages : 102 No. of Claims : 63 



The Patent Office Journal No. 16/2021 Dated  16/04/2021                                    20054 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202147016949 A 

(19) INDIA  

(22) Date of filing of Application :12/04/2021 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : COMPOSITIONS COMPRISING A CRAC INHIBITOR AND A CORTICOSTEROID AND 

METHODS OF USE THEREOF 
 

  

(51) International classification  

:A61K0045060000, 

A61K0031440000, 

A61K0031573000, 

A61K0031519000, 

H05K0007200000 

(31) Priority Document No  :201841034710  

(32) Priority Date  :14/09/2018 

(33) Name of priority country  :India 

(86) International Application No 

        Filing Date 

:PCT/IB2019/057746  

:13/09/2019 

(87) International Publication No  :WO 2020/053834  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)RHIZEN PHARMACEUTICALS A G  
      Address of Applicant :Steinentorstrasse 23 4051 Basel 

Switzerland 

(72)Name of Inventor : 

   1)VISWANADHA, Srikant  

   2)VAKKALANKA, Swaroop Kumar Venkata Satya  
 

(57) Abstract : 

The present disclosure relates to a method of treating an autoimmune, respiratory and/or inflammatory disease or condition (such as 

psoriasis, rheumatoid arthritis, asthma, or COPD) by administering at least one calcium release-activated calcium (CRAC) modulator 

(such as a CRAC inhibitor) and at least one corticosteroid. 
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(57) Abstract : 

A two-phase liquid immersion cooling system is described in which heat generating computer components cause a dielectric fluid in 

its liquid phase to vaporize. The dielectric vapor is then condensed back into a liquid phase and used to cool the computer 

components. Using a pressure controlled vessel and pressure controller, the disclosed system may be operated at less than ambient 

pressure. By controlling the pressure at which the system operates, the user may influence the temperature at which the dielectric fluid 

vaporizes and thereby achieve increased performance from a given computer component. Utilizing robotic arms and slot-in computing 

components, a self-healing computing system may be created. 
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(57) Abstract : 

A glute press exercise machine including: a four-bar linkage connected to a stationary frame; a rotatable back support connected to the 

four-bar linkage; a seat connected to the four-bar linkage; and a foot support connected to the stationary frame. A lower portion of the 

back support extends below the user's hips to support the users hips during a glute press exercise. This lower portion supports at least 

10% of the user's weight. In operation, the seat rotates downwardly away from the user's hips during a glute press exercise and then 

rotates upwardly again to contact the user's bottom between every repetition of the glute press exercise. The four-bar linkage is 

pivotally connected to the stationary frame at a location near ground level. The foot support is positioned below 25cm from the ground 

and extends forwardly beyond the front of the stationary frame. 
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   7)DINGER, Thomas 

   8)CALOW, Jeffrey  
 

(57) Abstract : 

Methods, systems, and media for delivering manifestless streaming media content are provided. In some embodiments, the method 

comprises: receiving, from a user device, a request for a URL corresponding to a format of a live stream that is provided in a plurality 

of formats, wherein the live stream comprises a plurality of segments for each of the plurality of formats and wherein each segment of 

the plurality of segments comprises a respective sequence number; resolving the request to a specific segment of the live stream based 

on the URL, wherein the resolving comprises: identifying the format of the live stream associated with the request from the plurality 

of formats based on the URL; identifying a sequence number associated with the request based on the URL; and identifying a segment 

of the plurality of segments corresponding to the identified format and having a sequence number matching the identified sequence 

number; loading a segment file corresponding to the specific segment; and returning the segment file to the user device in a response 

to the request. 
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   4)KONG, Raymond 

   5)ALEXANIAN, Herve  
 

(57) Abstract : 

Examples described herein provide for an electronic circuit, such as a System-on-Chip (SoC), having a Network-on-Chip (NoC) (106). 

The NoC (106) is configurable and has capabilities to be partially reconfigured. In an example, a NoC (106) on an integrated circuit 

(102) is configured. Subsystems (802, 804) on the integrated circuit (102) communicate via the NoC (106). The NoC (106) is partially 

reconfigured. A first subset (808-818) of the NoC (106) is reconfigured during the partial reconfiguration, and a second subset of the 

NoC (106) is capable of continuing to pass communications uninterruptedly during the partial reconfiguration. After the partial 

reconfiguration, two or more of the subsystems (802, 804) communicate via the first subset (808-818) of the NoC (106). 

  

No. of Pages : 32 No. of Claims : 15 



The Patent Office Journal No. 16/2021 Dated  16/04/2021                                    20059 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202147016980 A 

(19) INDIA  

(22) Date of filing of Application :12/04/2021 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : CATALYST FOR REDUCTION OF NITROGEN OXIDES 
 

  

(51) International classification  

:B01J0035000000, 

B01D0053940000, 

B01J0023630000, 

B01J0037020000, 

F01N0003080000 

(31) Priority Document No  :18194826.6  

(32) Priority Date  :17/09/2018 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2019/074860  

:17/09/2019 

(87) International Publication No  :WO 2020/058265  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UMICORE AG & CO. KG  
      Address of Applicant :Rodenbacher Chaussee 4 63457 Hanau-

Wolfgang Germany 

(72)Name of Inventor : 
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(57) Abstract : 

The invention relates to a nitrogen oxide storage catalyst, comprising a supporting substrate of length L, which extends between a first 

end surface a and a second end surface b, and comprising catalytically active material zones A, B and C of different compositions. 

Material zone A contains platinum or platinum and palladium, one or more alkaline earth compounds and cerium oxide, material zone 

B contains platinum or platinum and palladium and cerium oxide, and material C platinum contains platinum and palladium and 

rhodium and cerium oxide. Material zone A extends over a length of 30 - 90% of length L starting from end surface b, and material 

zone B extends over a length of 10% - 70% of length L starting from end surface a, and material zone C is arranged above material 

zone A and extends over 30 - 90% of length L starting from end surface b. The invention further relates to a method for converting 

NOx in exhaust gases from motor vehicles which are operated by means of lean motors. 
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(72)Name of Inventor : 
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(57) Abstract : 

A walk-in bath comprising a sidewall and a door; wherein the door is configured to be in an open position or a closed position, the 

sidewall and closed door define a tub configured to hold bathing water, the door comprises a fin configured to be grasped by a bather, 

and the fin comprises a continuous projection positioned on a top edge of the door between a first end of the door and a second end of 

the door. 
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   1)EISENBEIS, Uwe 
 

(57) Abstract : 

A variable valvetrain 2 for actuating a valve 70 of an internal combustion engine is provided. The valvetrain 2 comprises a rotatable 

valve crank 16 rotatably mounted by a valve crank bearing 15 to a rigid support body 80. The support body 80 is pivotably mounted 

on a pivot shaft 23. The valvetrain further comprises and a lubricant supply system 100 with a support-body lubricant supply channel 

128 passing from the pivot shaft 23 through the support body 80 to the valve crank bearing 15. 
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(57) Abstract : 

Methods, systems, and apparatus, including computer programs encoded on computer storage media, for training a fundus image 

processing machine learning models that is configured to process one or more fundus images captured by a fundus camera to generate 

a predicted label. One of the methods includes generating training data, comprising: receiving sets of one or more training fundus 

images captured by a fundus camera; receiving, for each of the sets, a ground truth label assigned to a different image of the eye of the 

patient corresponding to the set that has been captured using a different imaging modality; and generating, for each set of training 

fundus images, a training example that includes the set of training fundus images in association with the ground truth label assigned to 

the different image of the patient's eye; and training the machine learning model on the training examples in the training data. 
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(57) Abstract : 

Pharmaceutical compositions comprising oil as a vehicle, a suspending agent, and a surfactant are disclosed to be used in conjunction 

with active pharmaceutical ingredients which are water soluble or insoluble, or which are sensitive to water but insoluble in oil. Such 

active pharmaceutical ingredients may include temozolomide, lenalidomide, Oxaliplatin, Cisplatin, Carboplatin, 5-fluorouracil, 

irinotecan, topotecan, cyclophosphamide, doxorubicin, vincristine, vinblastine, Melphalan, Chlorambucil, Dacarbazine, Daunorubicin, 

Epirubicin, Mitoxantrone, Etoposide, Teniposide, Azacitidine, Cytarabine, Gemcitabine, vinoralbine, Pemetrexed, a derivative 

thereof, or a combination thereof. The pharmaceutical compositions may be administered as an oral suspension. Other embodiments 

are directed towards methods of using and methods of making such formulations. 
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(57) Abstract : 

The invention provides a method of producing multi-walled carbon nanotube blended polyvinylidene fluoride (MWCNTs/PVDF) 

membranes for membrane distillation (MD) treatment of saline water using non-solvent induced phase separation (NIPS), said method 

including mixing two solvents with different solubility parameters and the use of a dual coagulation bath system to control the 

formation of membrane pore structures and enhance surface hydrophobicity whereby blended PVDF membranes are produced for 

application in MD processes. 
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(57) Abstract : 

Various communication systems may benefit from new slot formats to support dynamic allocation between SC and CP-OFDMA. In 

accordance with some embodiments, a method may include transmitting, by a network entity, at least one physical downlink slot 

containing at least one physical downlink shared channel (PDSCH) and at least one physical downlink control channel (PDCCH). The 

at least one PDCCH is associated with at least one subcarrier waveform without a cyclic prefix (CP). The at least one PDSCH is 

associated with at least one CP-orthogonal frequency division multiplexing (OFDM) or single carrier (SC) waveform. 
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(57) Abstract : 

The embodiments relate to a method comprising determining a coding mode of a transform block, wherein a transform block 

comprises a set of transform coefficients; determining a shape of the transform block; determining at least one transform mode for a 

block based at least partly on said coding mode and said shape of the transform block; applying the determined transform mode to a 

set of transform coefficients to produce sample values; and adding said sample values to a block of predicted sample values. The 

embodiments also relate to technical equipment for implementing the method. 
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(57) Abstract : 

An osmotic actuator (110) for a wearable injection device (100) is disclosed, which osmotic actuator comprises a pressure chamber 

(150) having one or more outlets (152) and containing a draw solution containing dissolved inorganic salt, one or more osmotic 

membranes (130), and a cavity (140) containing water, and wherein the one or more osmotic membranes (130) form at least a part of 

one or more internal surfaces of the pressure chamber (150), wherein the water is in contact with at least a part of one or more external 

surfaces of the one or more osmotic membranes (130), and wherein the dissolved inorganic salt in the draw solution comprises one or 

more of the following: CaBra2, CaCI2, ZnBr2, ZnCI2, Znh2 or LiBr. Furthermore, a wearable injection device (100) comprising such 

an osmotic actuator (110) and the use of such inorganic salts in a draw solution are disclosed. 
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(57) Abstract : 

A processor of a computing device is described that intercepts a write command output from a file system, the write command 

specifying new data to be written to a particular group of blocks of a storage device. The processor determines, based on a record of 

free blocks of the storage device, that the particular group of blocks of the storage device include one or more free blocks that are 

currently storing snapshot data as old data. Responsive to determining that the particular group of blocks of the storage device include 

one or more free blocks that are currently storing snapshot data as old data, the processor moves the old data to other free blocks of the 

storage device, and after moving the old data to the other free blocks, the processor forwards the write command to the storage device 

to write the new data to the particular group of blocks. 
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(57) Abstract : 

Phased array systems rely on the production of an exact carrier frequency to function. Reconstructing digital signals by specified 

amplitude and phase is accomplished explicitly by inducing frequency shifts away from a base frequency implied by phase changes. 

Shifting the carrier frequency of a digitally controlled phased array while preserving the timing of the individual phase pulses enables 

more efficient driving of the phased array system when the phase of the drive signals change dynamically in time. 
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(57) Abstract : 

The invention relates to a method for processing a stereo signal, the method comprising: obtaining a center channel signal by up-

mixing the stereo signal; generating a filtered center channel signal by applying one or more peak filters and one or more notch filters 

to the center channel signal; and generating a binaural signal based on the filtered center channel signal. 
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(57) Abstract : 

A wireless communication technique includes generating, by a wireless terminal, a transmission message that includes a preamble 

portion and a data portion. In this technique, transmission resources for the data portion are related to transmission resources for the 

preamble portion using a relationship rule. The wireless terminal transmits the transmission message to a network-side device during a 

random access procedure. 
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(57) Abstract : 

A vehicular glass module (1) that includes vehicular window glass (2) on which a conductive pattern (4) is formed and an on-glass 

connector (3) that is attached to the vehicular window glass (2). The on-glass connector (3) has a hollow part (11) and a circuit board 

(6) that is arranged inside the hollow part (11). The hollow part (11) communicates with the outside of a case (5) via a through hole 

(15) that is provided in a partition wall (14) that defines a portion of the hollow part (11). The through hole (15) is positioned below 

the circuit board (6). Water that condenses inside the hollow part (11) is discharged to the outside via the through hole (15). 
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(57) Abstract : 

Processes for machine-peeling shrimp and a system for preparing shrimp for machine peeling. According to the processes, shrimp are 

frozen- completely through or only their outer surfaces- in a brine solution, thawed, and then peeled in a mechanical peeling machine 

to remove the shells. The peeling-prep system includes a conveyor system conveying shrimp continuously through a brine freezer and 

a thawer before peeling. 
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(57) Abstract : 

This document describes methods and systems for user equipment (UE) context transfer over radio access network (RAN) paging. A 

first base station (121) receives from a second base station (123) a first message (715) that includes a context that is associated with a 

user equipment (110) while the user equipment (110) was in an engaged mode with the second base station (123). The first base 

station (121) transmits a second message (720) that is a paging message to the user equipment (110) and in response receives, from the 

user equipment (110), a third message (725) that includes a resume message authentication code identifier. After the first base station 

(121) verifies (730) the third message using the resume message authentication code identifier, the first base station (123) transmits, to 

the user equipment (110), a fourth message (735) that enables the user equipment (110) to resume the engaged mode with the first 

base station (123) in accordance with the context. 
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(57) Abstract : 

An apparatus, method and computer program is described comprising detecting a first object in a first image of a sequence of images 

using a neural network (22), wherein the means for detecting the first object provides an object area indicative of a first location of the 

first object; and tracking the first object (24), wherein the means for tracking the first object further comprises generating a predicted 

future location of the first object and generating an updated location of the first object using the neural network. The means for 

generating the predicted future location of the first object may, for example, receive said object area indicative of a first location of the 

first object and may receive said updated location information of the first object. 
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(57) Abstract : 

A method for supporting the establishment of a path for transmitting a message in a mesh network, wherein said message is to be 

transmitted from a source node in said mesh network to a destination node, via one or more intermediary nodes, in said mesh network. 

The method comprises the steps of receiving, by an intermediary node in said mesh network, a path discovery message originating 

from said source node in said mesh network, said path discovery message comprising a path quality parameter, updating, by said 

intermediary node, said path quality parameter based on a quality of link associated with a node from which said intermediary node 

received said path discovery message, and broadcasting, by said intermediary node, said path discovery message wherein said 

broadcasted path discovery message comprises said updated path quality parameter. A complementary method and corresponding 

node are also presented herein. 
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(57) Abstract : 

An elevator car (1) comprises car walls (2, 2', 2) that form an interior (18) for passengers. At least one of the car walls (2, 2', 2) 

consists of two wall panels (6, 7) butting horizontally against one another, wherein, in the butting region, web portions (8, 9) that 

project into the interior (18) adjoin the wall panels (6, 7) in order to form a handrail (20), said web portions each being adjoined by a 

vertical profile portion (10, 11) via folds (17). Each particular wall panel (6, 7), the web portion (8, 9) adjoining the latter and 

projecting into the interior (18), and the vertical profile portion (10, 11) are formed in this case from a common sheet metal blank. The 

handrail (20), which is T-shaped in cross section, has a plastics sleeve (14), which is C-shaped in cross section and which surrounds 

the above-mentioned vertical profile portions (10, 11). 
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(57) Abstract : 

A three-dimensional (3D) scanner, which is in communication with a display, includes one or more optical sensors. The scanner scans, 

using the one or more optical sensors, an object having a surface. The scanning generates data corresponding to a 3D shape of at least 

a portion of the surface of the object. The scanner generates a 3D reconstruction of the shape of the surface of the object. The scanner 

provides a preview of the 3D reconstruction of the at least portion of the shape of the surface of the object. The scanner provides, to 

the display, for rendering with the preview of the 3D reconstruction of the at least portion of the shape of the surface of the object, an 

indication of at least one of a quantity or a quality of the data corresponding to the 3D shape of the at least portion of the surface of the 

object. 
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(57) Abstract : 

[Problem] To ensure sufficient coupling stiffness between a valve body and a magnetic cover in a solenoid valve which is configured 

by coupling the valve body and the magnetic cover by engaging a locking protrusion and a locking hole, wherein a main valve for 

switching the connection state between ports is embedded in the valve body, and a solenoid part for operating the main valve is 

accommodated in the magnetic cover. [Solution] This solenoid valve 1A is formed by coupling a valve body 10 and a magnetic cover 

30 by engaging a locking protrusion 15 and a locking hole 30c, wherein an upper wall 34 is formed by a pair of bent pieces 36, 37, 

which extend from the upper edges of a pair of side walls 32, 33 of the magnetic cover and bent toward the space between the side 

walls, the pair of bent pieces are fastened to each other in a width direction Wd by a substrate spacer 51 (first fastening member), and 

the substrate spacer and the valve body are fastened to each other in the axial direction Ld by a connector cover 53 (second fastening 

member). 

  

No. of Pages : 31 No. of Claims : 9 



The Patent Office Journal No. 16/2021 Dated  16/04/2021                                    20080 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202147017197 A 

(19) INDIA  

(22) Date of filing of Application :13/04/2021 (43) Publication Date : 16/04/2021 

  

(54) Title of the invention : DRAWER AND UNIT MADE UP OF A PULL-OUT GUIDE AND A DRAWER 
 

  

(51) International classification  

:H04N0019310000, 

F24C0003080000, 

B41F0013000000, 

E05D0015160000, 

A47B0088925000 

(31) Priority Document No  :10 2018 123 054.0  

(32) Priority Date  :19/09/2018 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2019/073793  

:06/09/2019 

(87) International Publication No  :WO 2020/058000  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PAUL HETTICH GMBH & CO. KG  
      Address of Applicant :Vahrenkampstrae 12-16 32278 

Kirchlengern Germany 

(72)Name of Inventor : 

   1)RTER, Stefan 

   2)MEYER, Bernd 
 

(57) Abstract : 

A drawer (1) comprises two side frames (2) and a base (3), which is arranged between the side frames (2), wherein each side frame (2) 

has a plurality of spaced-apart adapters (5, 20, 40), on which the base (3) and at least one cover (6, 7) of the side frame (2) are secured, 

wherein a guide element (50, 60, 70) is fixed on at least one adapter (20, 40) or the at least one cover (6, 7), beneath the base (3), said 

guide element being arranged in a flush manner on a guide surface (23) of the adapter (20). 
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(57) Abstract : 

This power storage device management system comprises: a storage apparatus for storing power storage devices that are detachably 

attached to a powered device that uses power; and a server device communicably connected to the storage device. This server device 

comprises a first storage unit which stores, as storage identification information, identification information on one among the power 

storage devices that is shared by a plurality of users. The storage apparatus comprises: a second storage unit which stores the storage 

identification information received from the server device; and a determining unit which, when the power storage device is received 

from a user, determines whether the power storage device can be received on the basis of the storage identification information stored 

in the second storage unit. 
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(57) Abstract : 

A drill string for use in the directional drilling of wellbores is described. A downhole reamer apparatus (202) is mounted in a drill 

string incorporating a drilling motor (300), stabiliser (302) and drill bit (304) operable either by rotation of the drill string or activation 

of the drilling motor (300). The drill string is located in wellbore (306) at the end of drill pipe (310). If the operator wishes to drill 

upwardly, the reamer elements are locked in the retracted condition. This results in the reamer apparatus being under gauge which 

results in build angle (308) pointing the drill bit upwardly. 
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(57) Abstract : 

The present invention relates to determining a position of a mobile device in a mobile communication network. The present invention 

in particular relates to a hierarchical location service (LCS), preferably in 5G new radio (NR). The present invention therefore 

provides a location management component (LMC) (100) for a mobile communication network. The LMC (100) is configured to 

provide LMC configuration information (101), obtain privacy information (102) relating to at least one user equipment (UE), obtain a 

location request (103) according to the LMC configuration information (101), determine a position (104) of the at least one UE, based 

on the privacy information (102) and the location request (103), and provide a location response (105) comprising the determined 

position (104). 
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Alberta T2A 6K4 Canada 

(72)Name of Inventor : 

   1)RADFORD, William Malcolm  
 

(57) Abstract : 

A unibody structural frame for an interlocking structural block, an interlocking structural block, and a system of interlocking structural 

blocks useful for the manufacture of structures, columns, and beams. 
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(54) Title of the invention : SYSTEM AND METHOD OF IMPROVING SLEEP 
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(71)Name of Applicant :  

   1)NEUROENHANCEMENT LAB, LLC  
      Address of Applicant :75 Montebello Road Suffern, New York 

10901 U.S.A. 

(72)Name of Inventor : 

   1)POLTORAK, Alexander  
 

(57) Abstract : 

A method of transplanting a sleep state of a first subject (donor) to a second subject (recipient) comprising: capturing a sleep state of 

the first subject represented by brain activity patterns; and transplanting the sleep state of the first subject in the second subject by 

inducing the brain activity patterns in the second subject. 
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(54) Title of the invention : VENDING MACHINE 
 

  

(51) International classification  

:G07F0011420000, 

G07F0011000000, 
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   7)CHAN, Wai 

   8)JOHNSTONE, Sam 

   9)WILLIAMS, Erik  
 

(57) Abstract : 

A vending machine with a curved exterior shape is disclosed. Some embodiments of the vending machine are circular in design, and 

include a transparent upper housing that allows customers to see into the interior of the vending machine. Products for vending may be 

stored in a non-transparent lower housing. A centrally-located product delivery system transports products for vending from the lower 

housing to delivery portals located on the upper housing. The product delivery system is able to move along a vertical line and rotate 

through the horizontal plane and can deliver products from any portion of the lower housing to any delivery portals located on the 

upper housing. 
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(54) Title of the invention : MINIMIZATION OF COMPUTATIONAL DEMANDS IN MODEL AGNOSTIC CROSS-LINGUAL 

TRANSFER WITH NEURAL TASK REPRESENTATIONS AS WEAK SUPERVISION 
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:G06N0003040000, 

G06F0040580000, 

G06F0003048600, 

G06N0003080000, 
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(72)Name of Inventor : 

   1)JAUHAR, Sujay, Kumar  

   2)GAMON, Michael 

   3)PANTEL, Patrick  
 

(57) Abstract : 

A task agnostic framework for neural model transfer from a first language to a second language, that can minimize computational and 

monetary costs by accurately forming predictions in a model of the second language by relying on only a labeled data set in the first 

language, a parallel data set between both languages, a labeled loss function, and an unlabeled loss function. The models may be 

trained jointly or in a two-stage process. 
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(54) Title of the invention : A METHOD FOR TREATING WATER CONTAINING POLLUTANTS, WATER CLEANING 

REACTORS, AND WATER CLEANING ASSEMBLIES 
 

  

(51) International classification  

:C02F0101300000, 

C02F0001280000, 

C02F0001720000, 

C02F0001200000, 
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Lab, CLA H3 Tannenstrasse 3 8092 Z¼rich Switzerland 

(72)Name of Inventor : 

   1)MUSHTAQ, Fajer  

   2)PANă VIDAL, Salvador 

   3)CHEN, Xiangzhong 

   4)NELSON, Bradley 
 

(57) Abstract : 

The present invention provides a method for treating water containing pollutants, comprising the steps of 1) bringing said water in 

contact with magnetoelectric particles so that the pollutants in the water come into contact with the surfaces of magnetoelectric 

particles; 2) applying a magnetic field to the magnetoelectric particles so as to generate electric charges on the surface of said 

magnetoelectric particles, wherein said electric charges on the surface of said magnetoelectric particles cause redox reactions to occur 

which oxidize said pollutants in the water. Also provided are water cleaning reactors which can be used to perform the method of the 

present invention and water cleaning assemblies which use any of said water cleaning reactors. 
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   5)OZER, Rachel 

   6)KIM, Ju Hyung  
 

(57) Abstract : 

Homopolar linear synchronous machines (200) are provided herein that include a mover device (111). The mover device (111) 

includes a cold plate with ferromagnetic cores extending through slots in the cold plate. Layers of armature coils are located around 

the ferromagnetic cores on opposite sides of the cold plate. The mover device (111) further includes at least one field coil. 
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(72)Name of Inventor : 

   1)NAKASONE Hisashi 
 

(57) Abstract : 

Provided is a lock device for an opening/closing body, the device enabling the number of components to be reduced and enabling easy 

adjustment of the sliding direction of a lock member. The lock device 10 comprises a lock part, a lock member 50, and a rotating 

member 60 which is rotatably mounted to an opening/closing body via a rotating member mounting part 90, wherein: the rotating 

member 60 comprises a rotating shaft 62 and a lock member connection part 64; and the rotating member mounting part 90 comprises 

an upright wall 91 which stands on a lock member arrangement surface 7, and a rotation support wall 92 which is disposed at a set 

distance from the lock member arrangement surface 7, the rotating member mounting part 90 forming a frame shape and being 

provided integrally with the opening/closing body, and a shaft receiving hole 95 being formed in the rotation support wall 92. 
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Yokohama-shi, Kanagawa 2400023 Japan 

(72)Name of Inventor : 

   1)NAKASONE Hisashi 
 

(57) Abstract : 

Provided is a lock device for an opening/closing body, the device enabling a base member to be mounted from the front side of a 

mounting hole, and making it difficult for the base member to become loose. The lock device 10 comprises a lock part, a lock member 

which is operated via a manipulation member 40 in order to attach to/detach from the lock part, a mounting hole 6, and a base member 

20 which is mounted by being inserted from the rear side of the mounting hole 6 and has a rotation support part 29 that rotatably 

supports the manipulation member 40, wherein: the manipulation member 40 comprises a base end part 41 and a grip part 42; a hook 

26 is provided on one end side of the base member 20, the hook 26 engaging with the rear-side peripheral edge at the side at one end 

6a of the mounting hole 6; and the base member 20 is provided with elastically deformable elastic engaging claws 30 which engage 

with the rear-side peripheral edge of the mounting hole 6 and are provided on the base member 20 further to the other end side, that is 

at the other side to the one end side, than the rotation support part 29. 
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(57) Abstract : 

A system for rendering a channel response includes a template library and a bot server program. The template library includes a 

plurality of card templates for rendering entities as cards in different channels to perform bot skills of bots. Each of the card templates 

includes one or more entity properties to which entity data is bound, and the card templates include different templates for different 

entities and different channels, allowing an entity and its corresponding entity properties to be rendered in multiple channels for a bot 

implementing a bot skill. The bot server program receives an input invoking the bot skill of the bot; determines an entity to be 

rendered as a card to perform the bot skill; selects a card template based on the channel and the entity; binds the entity data to the 

entity properties of the selected card template and generates and sends a channel response. 
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   6)PANICHEV, Oleg Vadim 

   7)RASMUSSON, Robert Earl 
 

(57) Abstract : 

The disclosed computer-implemented method may include displaying vehicle environment awareness. In some embodiments, a 

visualization system may display an abstract representation of a vehicle's physical environment via a mobile device and/or a device 

embedded in the vehicle. For example, the visualization may use a voxel grid to represent the environment and may alter 

characteristics of shapes in the grid to increase their visual prominence when the sensors of the vehicle detect that an object is 

occupying the space represented by the shapes. In some embodiments, the visualization may gradually increase and reduce the visual 

prominence of shapes in the grid to create a soothing wave effect. Various other methods, systems, and computer-readable media are 

also disclosed. 
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(57) Abstract : 

Disclosed herein are system, method, and device embodiments for implementing a habit forming system. A habit forming service 

receives habit selection information from a habit forming application, determines a maturity measurement of a user based on a human 

behavior model, and determines a recommendation score of a behavior associated with the habit. Further, the habit forming service 

encodes the behavior onto a behavior taxonomy as a traversal path based on the maturity measurement, the recommendation score, 

and historic habit formation information, and identifies the behavior as a preferred behavior based on an attribute of the traversal path. 
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(57) Abstract : 

This disclosure provides a system and method for providing intelligently-selected collections of user-centric content in a web browser. 

When implemented as a method, the method includes maintaining a user-centric graph with a plurality of user-centric facts derived 

from user interaction with different computer services. The method further includes recognizing different contexts of interest to the 

user. For each context, a collection of user-centric facts pertaining to the context are recognized in the user-centric graph, such 

recognition being based on a relationship between user-centric facts in the user-centric graph. The method further includes, for each 

context, displaying intelligently-selected content based on the collection of user-centric facts. 
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(57) Abstract : 

A method for providing contextual information to a user during a browsing session includes maintaining a user-centric graph 

including a plurality of user-centric facts associated with the user and derived from interaction by the user with a plurality of different 

computer services. The method further includes recognizing a context of interaction with a browser application by a user. The method 

further includes identifying assistive information pertaining to the context, and displaying the assistive information to the user. The 

assistive information may be based at least on one or more user-centric facts in the user-centric graph. 
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(57) Abstract : 

Provided in the present application are a method and device for establishing a session, and, a method and device for transmitting a 

packet. The method for establishing a session comprises: controlling a device to receive first request information, the first request 

information being used for instructing a first terminal device to request to access a group communication service; determining a first 

terminal device group to which the first terminal device belongs; determining a target forwarding device serving the first terminal 

device group, the target forwarding device being a forwarding device capable of supporting the group communication service; 

controlling the first terminal device to establish a session with the forwarding device so as to allow terminal devices in same group to 

establish sessions with same forwarding device, thus allowing group service access between the terminal device in the group to be 

completed via same forwarding device. Because the need for a server to forward data exchanges for the group communication service, 

transmission latency of the service is reduced, user experience is improved, communication efficiency is increased, and the user 

demand for low latency of communication services is satisfied. 
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(57) Abstract : 

Disclosed are a translation method and an electronic device. The method is applied to a first electronic device and comprises the 

following steps: The first electronic device establishes a talking connection with a second electronic device, and then displays a 

talking interface. After receiving a first operation of a first user, the first electronic device switches from displaying the talking 

interface to displaying a translation interface in response to the first operation. When receiving a first voice of the first user in a first 

language, the first electronic device sends the first voice to the second electronic device. In response to the first voice, the translation 

interface at least displays a first text and a second text in sequence, wherein the first text is obtained by identifying the first voice and 

the second text is obtained by translating the first voice into a target language. At the same time of displaying the second text, the 

translation interface sends the machine voice of the target language to the second electronic device. The method can realize real-time 

translation upon the completion of talking, and can synchronize the machine voice and the text in the target language. 
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(57) Abstract : 

A method and system for automatically reserving a room for a meeting is disclosed, in which a user is offered an option for enabling 

automatic room reservation during the creation of a scheduled meeting. The user can specify the time of the meeting, as well as 

preferences for the type of room that should be selected. The system can also ensure the availability of a suitable room for recurring 

meetings. 
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(57) Abstract : 

A method of applying an operation to an individually separated and immobile insect comprises directing a mass of insects onto a 

permeable surface, and applying a pressure gradient through the permeable surface to apply suction of the insects down into the 

surface, to immobilize the insects. The operation, whether it be counting, classification, sorting or sterilization, is then carried out on 

the immobilized insects. 
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(57) Abstract : 

A technique is described herein for transforming audio content into images. The technique may include: receiving the audio content 

from a source; converting the audio content into a temporal stream of audio features; and converting the stream of audio features into 

one or more images using one or more machine-trained models. The technique generates the image(s) based on recognition of: 

semantic information that conveys one or more semantic topics associated with the audio content; and sentiment information that 

conveys one or more sentiments associated with the audio content. The technique then generates an output presentation that includes 

the image(s), which it provides to one or more display devices for display thereat. The output presentation serves as a summary of 

salient semantic and sentiment-related characteristics of the audio content. 
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(57) Abstract : 

Methods, systems, and apparatus, including computer programs encoded on a computer storage medium, for distributing content are 

disclosed. In one aspect, a method includes storing, in a data structure, data specifying a future live event. An opportunity to provide 

the specified content to a user at a user device is identified. It is determined that (i) a time of the opportunity is between a start time 

and an end time for the live event, (ii) that a user device is located in a same geographic region as the live event based on geographical 

data provided by the user device, and (iii) the user is interested in the live event based on attributes of the user matching attributes of 

other users that were identified as interested in the live event (e.g., based on evaluation of online search data). The content is provided 

for display at the user device. Fig. 1 
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Please see the attached document 
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(57) Abstract : 

ABSTRACT Title : SINGLE ACTION PUSH TO CONNECT CONDUIT FITTING WITH COLLETING• A push to connect fitting 

assembly (200) includes first and second fitting components (12 14) joined to define an interior cavity a seal device (40) and a retainer 

(202). The seal device (40) is disposed in the interior cavity and seals one of the first and second fitting components (12 14) with an 

outer surface of a conduit end (C) when the conduit end (C) is inserted into the outboard end of the first fitting component (12). The 

retainer (202) is assembled with at least one of the first and second fitting components (12 14) and includes a gripping portion (56) 

that engages the inserted conduit over a first surface contact area to grip the conduit end and a colleting portion (216) outboard of the 

gripping portion. The colleting portion (216) engages the inserted conduit end over a second surface contact area greater than the first 

surface contact area to collet the inserted conduit end. [Figure 10D] 
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(57) Abstract : 

A smoking article (101) for use with apparatus for heating smokable material (103) to volatilise at least one component of the 

smokable material (103), the article (101) includes a body of smokable material (103) and a filter assembly (105). The filter assembly 

(105) includes a cooling segment (107) of between 20mm and 30mm in length for cooling the volatilised at least one component of the 

smokable material (103), a filter segment (109) adjacent to the cooling segment (107) for filtering the volatilised at least one 

component of the smokable material (103) and a mouth end segment (111) adjacent to the filter segment (109) for being received in a 

mouth of a user. The cooling segment (107) is located between the body of smokable material (103) and the filter segment (109). 

Figure 1  
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(57) Abstract : 

Methods and systems for Internet Key Exchange (IKE) re-authentication optimization are disclosed. It teaches sending, by a first 

network device (1201) (initiator) and a second network device (1202) (responder), a notification, i.e., a SA_TS_UNCHANGED 

notification which contains new Security Parameters Index (SPI) for new SA, since the SA and TS payloads are no longer being sent. 

It also teaches sending, by the first network device (1201) (initiator) alone, a OLD_SPI notification to map SPI of IPSec (AH/ESP) 

with the old IPSec SA. It also teaches combining the INIT and AUTH exchanges and encrypting them before sending said 

combination in the existing IKE tunnel to avoid vulnerable attacks during reauth and to reduce the total number of messages required 

to be transmitted to perform reauth.  
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(57) Abstract : 

A device for absorbing carbon dioxide from atmosphere is disclosed. The device includes a compressor unit configured to intake 

atmospheric air through a duct. The device includes a filtration unit coupled to the compressor unit. The filtration unit includes at least 

one filters arranged in an order corresponding to successively reducing porosity and configured to filter solid particulate matter from 

the atmospheric air. The device includes a chemical spray section coupled to the filtration unit. The chemical unit is configured to 

spray a chemical on filtered atmospheric air in a plurality of layer. The chemical reacts with the filtered atmospheric air and absorb the 

carbon dioxide present in the filtered atmospheric air. The device includes a dryer unit coupled to the chemical spray section. The 

dryer unit is configured to extract moisture from carbon dioxide absorbed chemical and release dry air with reduced carbon dioxide 

into the atmosphere.  
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(57) Abstract : 

The present invention relates to a method of TIG welding for aluminium plates of thickness 3-5mm in a single pass using a novel flux 

of silicon dioxide and acetone in paste form. The steps underlying the present invention are as follows- selection of Aluminium 

plate(s) (1) of thickness 3-5mm which are suitably clamped; application of flux paste (3) with the help of a brush (2) to the Aluminium 

plate along the length wherein width of fluxed portion is 15mm; carrying out semi-automatic TIG welding process over flux applied 

Aluminium plate in a single pass. The welding parameters are as follows- Peak Current (average value): 110 Amps, Welding Speed 

(average value): 100 mm/min and Arc Length (average value): 1.5 mm.  
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(57) Abstract : 

In ancient India the preparation of mangodi/badi/bori is a tedious process. Regarding preparation of mangodi/ badi/ bori the maker 

should be skilled as well as expertise is essential. The drawback of preparation of such product in manually is it doesnt gives propos 

size, shape as well as product consistency in the above facts a new device has proposed which is operated by PLC.In the newly 

developed device no expertise as well as skilled person is required .The operation of the instrument is so simple that anybody may 

operate the instrument. As per the product is concerned the instrument prepare and dispense the product based in the consumers need 

.in conclusion it is a better device which will help the society for food items. 
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(57) Abstract : 

A method of developing geopolymer concrete, mortar, grouting material, bricks and bocks with rice husk ash (RHA) as a replacement 

of metal silicates A method of developing geopolymer concrete, mortar, grouting material, bricks and bocks with rice husk ash (RHA) 

as a replacement of metal silicates at ambient temperature curing is invented. The method for developing above components involves 

the precursors such as fly ash (class F), ground granulated blast furnace slag (containing minimum 20-30% alumina and 30-40% 

silica), natural or artificial coarse aggregates, natural or manufactured fine aggregates, aqueous metal (sodium or potassium) 

hydroxide solution and grounded rice husk ash (black or white). The rice husk ash is dissolved in the metal hydroxide based aqueous 

solution before the use, and then used as the alkaline activator for synthesizing geopolymer products cited above, this method does not 

require additional metal silicates to facilitate polymerization process. 
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(57) Abstract : 

Presently ordinary Convolution Neural Network (CNN) Classifiers are used in the broad are of Pattern Classification and Recognition 

i.e. Biometric based Unimodal and Multimodal Person Identification, Image Understanding and Computer Vision, Optical Character 

Recognition (OCR), Machine Learning, Machine Translation, Text and Image Categorization and Summarization, Data Mining etc. 

These CNN Classifiers are used to learn the input training data, in the form of a filter set, given the number of filters as input 

parameter. It is very hard, practically impossible to guess the exact filter set and number of filters to accurately and efficiently learn 

the classification for recognition. In most of the situations, there is a huge probability for the CNN classifier to extract non optimal 

filter set with the use of any random number of filters as input parameter. In the case, the number of filters is less than the optimal, a 

subset of optimal filter set would be extracted. In the case the number of filters is more than the optimal one, a superset of optimal 

filter set would be extracted. While the first one results poor and inaccurate classification and recognition, the second one is prone to 

resulting time inefficient classification and recognition. Summing these up all, these are all prone to inaccurate, inefficient and 

ineffective classification when a CNN is used in the broad area of Pattern Classification and Recognition. For an input data set, the 

present innovation makes it is possible to extract optimal filter set for a CNN Classifier. Thus during learning, while the optimal filter 

for an input data set is extracted, during recognition these only filter set is used. This optimal filter set only contains the essential filter 

set, which is the representative of the essential features embedded in the input data set for learning. This extracted filter set is neither a 

subset nor a superset of most essential filter set representing the features of the input learning data set. This makes the learning most 

accurate and at the same time most time efficient. Thus we obtain maximum accuracy and at the same time maximum efficiency of 

recognition when the CNN Classifier is used for any general Pattern Recognition problem.  
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(57) Abstract : 

A planar substrate based multiband dual polarized differential fed cavity backed planner antenna with multiple slot based radiating 

elements is disclosed. The dual polarized behavior of the presented antenna can be realized by feeding a square substrate integrated 

waveguide (SIW) cavity through two differential pairs. The square SIW cavity provides the two sets of mutually orthogonal and 

identical modes. Four L-shaped slots are etched on the top surface of the SIW cavity to facilitate radiations. The multi band radiation 

response is obtained by the simultaneous excitation of modes of the square cavity. The dual-polarized performance can be realized 

with the use of corresponding orthogonal modes.  
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   1)HONG, Beduero 
 

(57) Abstract : 

Disclosed is a display device for maximizing the possibility that an after image is formed in a rollable display, including a housing, a 

guide bar accommodated in the housing and configured to rotate, a display configured to be drawn out from the housing along with 

rotation of the guide bar and to be retracted into the housing, and a controller configured to display the display content in a region of 

the display, which is drawn out from the housing, in which a draw-out length of the display that is partially drawn out from the 

housing is variable.  
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(57) Abstract : 

A semiconductor device includes a substrate having an active pattern, a cell region on the substrate and having a cell circuit, and a 

core region on the substrate having a peripheral circuit. In plan view, the active pattern on the core region includes a plurality of 

corners. Each of the corners has a rounding index that is equal to or less than about 15 nm. The rounding index is a distance between a 

respective tip of each of the corners and a right-angled corner. 
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(57) Abstract : 

Described is a self-propelled operating machine (1) equipped with a cabin (13) and a system for displaying information to an operator 

(O) present in the cabin (13). The display system includes at least one mobile display element (3).  
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(57) Abstract : 

A bearing cage is formed from a single piece of wire bent into shape and includes a first axial end ring, a second axial end ring 

including a distal end of the single piece of wire, a plurality of axially-extending bridge portions between the first and second axial 

end rings, and a plurality of circumferentially-extending connection portions interconnecting adjacent bridge portions. The connection 

portions are alternately positioned adjacent the first and second axial end rings. 
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(57) Abstract : 

A computer- implemented method and distributed system for maintaining consistency of client applications on a plurality of server 

nodes may comprise providing a first and second versions of a distributed coordination engine (DConE). The first version of the 

DConE may receive proposals, reach agreements thereon and generate a first ordering of agreements that specifies an order in which 

the client applications are to execute the agreed-upon proposals and correspondingly update their respective states. A Change Version 

proposal may then be processed by the first version of the DConE, whereupon the first version of the DConE may stop reaching any 

further agreements. A second version of the DConE may then take over reaching agreements on the proposals and generate a second 

ordering of agreements, beginning with the agreed-upon Change Version proposal. Any agreed-upon proposal, received from the first 

version of the DConE after the agreed-upon ChangeVersion proposal, may be sent back to the second version of the DConE to enable 

the second version of the DConE to reach agreement thereon. 
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   1)VYAS, Trilok  
 

(57) Abstract : 

A vertical windmill system which provides a vertical axis windmill designed to rotate vertically as opposed to horizontally in order to 

optimize power-generation. The windmill utilizes kinetic wind energy to its maximum extent in order to create sustainable energy. It 

ensures the generator is not slowed down as wind speed is reduced so the efficiency of harvesting wind energy is increased. As 

designed it offers a simplified means for improving the efficiency of windmills. 
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(57) Abstract : 

Provided are a communication method and apparatus, which provide a solution for processing an uplink resource conflict. The method 

comprises: a terminal device acquiring a first uplink resource, wherein the first uplink resource is used for sending a first service; the 

terminal device acquiring a second uplink resource, wherein the second uplink resource is used for sending a second service, and the 

first uplink resource and the second uplink resource completely or partially overlap on a time domain; the terminal device determining 

a target uplink resource used on an overlapping time domain, wherein the target uplink resource is the first uplink resource or the 

second uplink resource; and the terminal device using the target uplink resource to send data on the overlapping time domain. 
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(57) Abstract : 

The present disclosure relates to a point to point radio link arrangement (100, 600) comprising at least two link nodes (110, 120; 610, 

620). A first link node (110, 610) is arranged to obtain first link data (X1) over a first carrier frequency, and a second link node 5 (120, 

620) is arranged to obtain second link data (X2) over a second carrier frequency separate from the first carrier frequency. The link 

arrangement (100, 600) further comprises a classification unit (130, 630) arranged to obtain the link data (X1, X2) from the link nodes 

(110, 120; 610, 620) and to determine if the link data (X1, X2) are affected by either a frequency dependent disturbance event or by a 

frequency independent 10 disturbance event. This is accomplished by comparing the first link data (X1) to the second link data (X2) 

over a time window (T). The classification unit (130, 630) is also arranged to output disturbance event decision data (Y) in 

dependence of whether the link data (X1, X2) have been determined to be affected by either a frequency dependent disturbance event 

or a frequency independent disturbance event. 
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(57) Abstract : 

A process for separating a plate (1) into a plurality of detached individual components (1''), comprising providing a substrate (2), 

attaching the plate to the substrate by means of a sacrificial layer (3) between this plate and this substrate, the sacrificial layer being 

made from at least one material that is solid at ambient temperature and ambient pressure, the sacrificial layer having a temperature of 

transformation into one or more gaseous compound(s) at ambient pressure of between 80°C and 600°C, cutting the plate into a 

plurality of plate portions, and increasing the temperature to a sufficient temperature to transform the sacrificial layer fastened to the 

plurality of plate portions, so as to obtain the plurality of individual components. 
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(57) Abstract : 

The present disclosure relates to a communication method and system for converging a 5th-Generation communication system for 

supporting higher data rates beyond a 4th-Generation system with a technology for Internet of Things (IoT). The present disclosure 

may be applied to intelligent services based on the 5G communication technology and the IoT-related technology, such as smart 

home, smart building, smart city, smart car, connected car, health care, digital education, smart retail, security and safety services. In 

accordance with an aspect of the disclosure, a method performed by a device for performing a network exposure function (NEF) in a 

communication system, the method comprising: receiving, from a server, a request message including request information related to 

service-specific information; changing data in a unified data repository (UDR) on the basis of the request message; and performing 

provisioning of the changed data to a user equipment via a policy control function (PCF) is provided. 
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(57) Abstract : 

The invention relates to a device for linking at least one production machine (104) in a data-secured manner, comprising an 

information-processing system (114) which is divided into individual zones (108, 110, 112) connected together by data diodes (120) 

such that data originating from the machine controller (118) of the production machine (104) in a data flow can be transmitted to other 

zones (108, 110, 112) without the possibility of data feedback, said zones being ordered in a hierarchical manner such that each zone 

has less data security than the preceding zone (108, 110) in the data flow. Each zone (108, 10, 112) is designed as an isolated solution 

in the form of an autonomous computer. The invention additionally relates to a production machine and to an industrial system. 
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(57) Abstract : 

An apparatus for a wireless communication system is configured to be connected to at least one user device, UE, of the wireless 

communication system via a sidelink for a sidelink communication with the at least one UE. For a unicast transmission to the UE, the 

apparatus is configured to transmit a sidelink frame having a certain frame duration, a first part of the sidelink frame including a 

control signaling, the control signaling indicating to the UE whether a feedback is to be returned to the apparatus, the feedback 

indicating a successful reception of data at the UE and/or a sidelink channel condition. In case the feedback from the UE is desired, 

the apparatus is configured to transmit in the first part of the frame, using the control signaling, the indication that the feedback is to be 

provided by the UE such that a duration of the control signaling is shorter, by a remaining duration, than the frame duration, and 

receive from the UE, during the remaining duration, the feedback. 
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(57) Abstract : 

The invention relates to a method for inactivating biologically active components in a liquid using low-energy electrons generated by 

an electron source (14; 24), said electrons having an acceleration voltage of 25 keV to 300 keV. Said method comprises the following 

steps: a) filling a vessel (11; 21) with a liquid volume (12; 22); b) applying low-energy electrons to a first partial volume (15; 25) of 

the liquid filled into the vessel (11; 21), wherein the first partial volume (15; 25) is a maximum of 10% of the liquid volume (12; 22) 

in the vessel (11; 21); c) mixing the first partial volume (15; 25) of the liquid, applied with the low-energy electrons, to the second 

partial liquid volume in the vessel (11; 21), which has not been applied with low-energy electrons; d) repeating steps b) and c) several 

times. 
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(57) Abstract : 

Provided herein are methods of reducing bioburden of a chromatography resin that include exposing a container including a 

composition including (i) a chromatography resin and (ii) a liquid including at least on alcohol to a dose of gamma-irradiation 

sufficient to reduce the bioburden of the container and the chromatography resin, where the at least one alcohol are present in an 

amount sufficient to ameliorate the loss of binding capacity of the chromatography resin after/upon exposure to the dose of gamma-

irradiation. Also provided are reduced bioburden chromatography columns including the reduced bioburden chromatography resin, 

compositions including a chromatography resin and a liquid including at least one alcohol, methods of performing reduced bioburden 

column chromatography using one of these reduced bioburden chromatography columns, and integrated, closed, and continuous 

processes for reduced bioburden manufacturing of a purified recombinant protein. 
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(57) Abstract : 

The present disclosure provides advantageous interference anchor. More particularly, an advantageous tendon interference anchor 

configured to be inserted through impaction. The tendon interference anchor may include an anchor body having a proximal end, 

distal end, longitudinal axis, and an outer surface and at least one protrusion extending outwardly from the outer surface of the anchor 

body in a direction non-parallel to the longitudinal axis of the anchor body. 
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(57) Abstract : 

Provided is a polytetrafluoroethylene production method including a polymerization step that obtains a polytetrafluoroethylene by 

polymerizing a tetrafluoroethylene in an aqueous medium in the presence of a nucleating agent and a hydrocarbon-based anionic 

surfactant. The polytetrafluoroethylene production method is characterized by the total volume of nucleating agent and hydrocarbon-

based anionic surfactant at the start of polymerization being more than 50 ppm relative to the aqueous medium. 
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(57) Abstract : 

A method of transmitting a buffer status report (BSR) of a user equipment includes triggering a procedure for a BSR corresponding to 

a predefined logical channel; determining whether a resource for transmitting a scheduling request corresponding to the predefined 

logical channel is allocated; identifying whether a configured uplink resource is allocated, based on a result of determining whether 

the resource for transmitting the scheduling request is allocated; and when the configured uplink resource is allocated, determining 

whether to transmit the BSR by using the configured uplink resource. 
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(57) Abstract : 

The present application generally relates to devices and methods for transporting items, and it more specifically relates to insulated 

carriers for use in delivering temperature-controlled items such as perishable food. 
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(57) Abstract : 

A method and a system for constructing a driving coordinate system for use in the field of smart transport. The method for 

constructing a driving coordinate system comprises: determining the road boundary line on one side of the road on which a current 

vehicle is situated as a reference line for constructing a driving coordinate system (S110); in a vehicle coordinate system, determining 

the reference line point having the smallest distance between the reference line and the current vehicle position as an origin point OF 

of the driving coordinate system (S120); on the basis of the origin point OF, determining the road guiding line direction as the XF axis 

of the driving coordinate system and determining the direction relative to the road guiding line direction according to the left-hand rule 

as the YF axis of the driving coordinate system (S130); and, on the basis of the origin point OF, the XF axis, and the YF axis, forming 

a corresponding driving coordinate system (S140). The driving coordinate system established thereby is particularly suited to curving 

road conditions and uses longitudinal arc length to represent the longitudinal distance to road targets, thus being capable of more 

realistically expressing the distance between roads targets and the current car compared to the straight line distances in vehicle 

coordinate systems. 
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(57) Abstract : 

A target tracking method and device, relating to the field of vehicles. The method comprises: reading a target fusion list at the current 

moment (S110), wherein the target fusion list comprises a target attribute set corresponding to each environment target in one or more 

environment targets, and the target attribute set comprises parameter attribute sets, measured by one or more sensors, of the 

environment targets; determining whether the target fusion list at the current moment is an initial target fusion list or not (S120); and if 

the target fusion list at the current moment is not the initial target fusion list, determining a target tracking list at the current moment 

according to the target fusion list at the current moment and a stored target tracking list at the previous moment (S130), wherein the 

target tracking list comprises a parameter attribute set corresponding to each screened environment target and a fusion tracking ID. 

According to the present invention, a decision-making system can be prompted to make a more accurate decision. 
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(57) Abstract : 

Disclosed are a data fusion method and apparatus for a vehicle sensor, the method comprising: reading a parameter attribute set of 

each target detected by a sensor arranged on a vehicle (S110), wherein the parameter attribute set at least comprises one or more of the 

following: longitudinal velocity, longitudinal distance and transverse distance; generating an attribute combination according to the 

read parameter attribute set of each target detected by each sensor (S120); and determining an overlap ratio of the parameter attribute 

set in each attribute combination, and carrying out data fusion based on the overlap ratio so as to obtain a first data fusion list (S130), 

wherein the first data fusion list comprises the overlap ratio of each attribute combination and the parameter attribute set 

corresponding to the overlap ratio of each attribute combination. The method simplifies determination logic of a subsequent decision-

making system and improves security and operating efficiency of the whole system. 
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(57) Abstract : 

A traffic lane line fitting method and system, the traffic lane line fitting method comprising: obtaining map information for a current 

position of a vehicle (S110), the map information comprising a number of traffic lanes, a road width and line point information of 

traffic lane lines on both sides of the vehicle; determining, from among the traffic lane lines on both sides of the vehicle, a traffic lane 

line on one side, consistent with the direction indicated by at least one of the following, to be a traffic lane line offset reference used 

for traffic lane line fitting (S120): a lane change direction side, a driving coordinate system reference side, a constant road width side, 

and a traffic lane continuous side; offsetting and generating a plurality of traffic lane lines of the vehicle on the basis of the traffic lane 

line offset reference (S130); performing curve fitting on a set of line points on the generated plurality of traffic lane lines so as to 

obtain a corresponding traffic lane line equation (S140). The traffic lane line fitting method solves the problem that extracted traffic 

lane lines are numerous and relatively complex. 
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(57) Abstract : 

A method and apparatus used for extracting a feature point of an environmental target, which relate to the field of vehicles. The 

method comprises: acquiring the position of each corner point of an environmental target (S110); and determining a feature point of 

the environmental target according to the position of each corner point of the environmental target (S120). Thus, the problem wherein 

target identification is not precise may be solved, which is particularly suitablefor the identification of a large target. 
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(57) Abstract : 

Disclosed are a road feature point extraction method and system. The road feature point extraction method comprises: acquiring map 

information for the current position of a vehicle (S110), wherein the map information comprises the attributes of the current road and 

the attributes of the next road section; comparing the attributes of the current road with the attributes of the next road section to 

determine the road type of the next road section (S120); and extracting, in conjunction with the road type of the next road section and 

the map information corresponding to the next road section, a road feature point representing a road scene on the next road section, 

and outputting the name of the extracted road feature point and information of the relative distance between the road feature point and 

the vehicle (S130). By determining a road feature point capable of precisely representing a road scene and extracting the name and 

position information of an important road feature point relating to vehicle control, without the need for separately collecting overall 

road information in the vicinity of the current position of a vehicle, the vehicle can be precisely controlled. 
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(57) Abstract : 

A device and method for predictably and controlling the collapsing of a collapsible and expandable stent for subsequent translation 

through a delivery sheath lumen to an anatomical target such as a heart valve or intravascular location for expansion and implantation. 

The loading device defines in inner lumen comprising a successively decreasing, from the proximal to the distal direction, inner 

diameter alternating between two sections of decreasing diameter and two sections of constant diameter until reaching the inner 

diameter of the delivery sheath. A fluid-filled reservoir is provided at the proximal end of the loading device that is configured to 

provide moisture or wetting for materials associated with or attached to the stent that require moisture retention. Thus, as the stent is 

being collapsed with the loading device, at least a portion of the stent may be immersed in the fluid reservoir to preserve the subject 

material. 
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(57) Abstract : 

Fault diagnostics is provided utilizing an embedded tracking digital twin (211) of a physical part of a valve assembly in a 

microprocessor system (21) of the valve positioner (2). The digital twin comprises a plurality of simulation model parameters which 

include at least one fault-related simulation model parameter. The digital twin (211) receives a control signal (26) representing a real 

control of the at least part of the valve assembly, and generates simulated measurements relating to the result of the simulated control. 

The digital twin (211) compare the simulated measurements with real measurements that relate to the result of the real control, so as to 

track an error between the results of simulated operation and the real operation of the valve assembly to adjust the fault-related 

simulation model parameter in a sense that the error is decreased. The fault-related simulation model parameter relates to a specific 

physical fault in the physical part of the valve assembly, and it is detectable and identifiable based on the adjusted value of the 

simulation model parameter. 
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